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The Central Administrative Tribunal j lo ,  
GUWAHATI BENCH : GUWAHATI 
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Order of the Tribunal 

Application is admitted. Issue 

-hotice on: the respondents by registereA 

.
Post. 	Mritten 	statement 	within 

'four weeks. Notice returnable on 

:24.4.2000. 

List on 24.4.2000 for written statement 

and further orders. D 

.~Member(i) 	 Member(A) 

On the prayer of Mr.B.S.Basuma-

-tary, learned Addl CGSC, the case is 
adjourned to 16-5.00 for filing of 

Written statement and further orders. 

Member 
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O.A. 103/2000 

Notes of the Registr'y 
	

Order of the Tribunal 

C  

16.5.00 1 Mr. B.S .. Basumatary, ,  learned Addll 
c.,  G.S.C. 	seek s 	ti me 	to 	file writtei 

, statement. Prayer allowed. 

.List 	on 	19.6.'2000 	for 	writted 

statement and.further order. 

Member(i) 

Itrd 

/vt J_-)) S 
	 I 0_161`~:11 	

li'C  

1 0 , '7 - .9-0 1z 0 

34% U9-f t(4 hAAfV,. 

11. 7. 001 Present: Hon'ble Mr S. Biswas, 
Administrative Member 

None for the appiicant. Mr B.S. 

Basumatary, iearned Addl. c.G.S.c. 

wants further time tor fiiing written 

statement. The case is adjourned and 

posted on 14.8.00 for tiling written 

-statement. 

S ~ 63:a~ I 

b. ,  

9' 'p 

Q 

Member(A) 

nkm 

A,~ 
0- 

.2- 
: 

22.9.2000 Present: Hon'ble ~Mr Justice D.N. Chowdhury, 
Vice-Chair'man 

On the prayer of Mr ~-B.S. Basumatary, 

effned Addl. C.G.S.C. list the case on 30.10.00 

td enable the respondents to file written 

stbtement. 

Vice-Chairman 

-nkm - 



. 
r3  

O.A. 103/2oo6 

.brder of the TrIbunal 

Present Hon'ble W. Justice D.N. 
Chowdhury t  Vice-Chairman 

Office Note dated 9.5,00 shais 
t hat the service of notice on Respon-
-dents No.1 and 2 is complete. Office 

has not indicated about the-service ,  
of notice on Respondents N0.3 and 4. 

W.B.S. Basumatary, learned Addl. 
C,.G.S.C. appearing on behalf of the 
Respondents No.1 and 2 prays for six 

weeks time to enable him to file 

written statement. Prayer allaved. 

Office to indicate about the service 

of notice on Respondents No.3 and 4. 
List on 12.12.00 for written 

stlatement and further orders. 

Vic e-Chairma n 

On the Prayer of MrsBoSoBasumatary, 

l,earned Addl*C*G.S.C* two weeks time is 
allowed for filing of written jjEijj76jn- dnt . 
List on 3*1*2001 for filing of written 
statement and further orders* 

Member 	 Vice.-Chairman 

On the prayer of learned counsel 

for the respondents 4 weeks time is 

allowed for filing of written statement *  
List on 2.2.01 for filing of written 

statement and further orders* 

V ic e—*U'h airman 

of the ~ Regi,st ry 	','Date 

e SAO 	 30.10. ,00 

71/ 
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27.4.2001 

bb 
1 .7 *01 

I ~ 

1, 	, 	f 

103 of 2000 

J\ Note-, of the RegistrY 	Date 	 &der ~ .I*of the Tribun'-'d 

List on 22.3eOl to enable the 
respcmdonts to file written statemente ,  

e-NIA11- Lv_~ 
	

ML~I 	 ViL~airmvan 

-Nb 

ON 
Im 

220,01 No written statement - has been 
filed. Three weeks time is granted for 

filing of written statement* List on 
.27.4*01 for orders*  

M ember 	 Vice-Chairman 

Four weeks time allowed 'to file written 

state m ent. List for orders on 1.6.01. 

Member Vice-Chairman 

No written stattment has been filed 

The respondeints is allowed time for the 

last time for, f iling of ,_-rwritten statement* 

The applican. t - may file rejoinder, if any, 
within two weeks 

List the cese on 5-7-2001 for 
orders kA_4~1 

Vice-Chairmar 

Prayer .  has been made by M s.0 Das 

appearing on behalf of Mr,B,K * Sharma O  188- 

rned counsel for the applicant for bdjourn-
ment of the case. Respondents have also nct 

.filed written st alt em ant. 
The case is accordingly adJourned to 

16-B-2001 for hetiring. Respondents may 

file written statement v  ifany, within two 

weeks from todaye 

t e~ (d 
M ember 
	 Vice-Chairman 

Om 

0 



0*Ae 103/2000 

Notes'of'the Registry, Date 
Order of the Tri; 'unal 

16*9,01 
Prayer is made by Mro B*C*Pathakp 

learned Addl*C*G.'S.C. for adjournments Mr. 
BoK.Sharma t  learned counsel forthe applicR nt 
has no objection for adjournment, 

	

Prayer 	is allowed. List on 23/8/01 
ror hearing, 

	

Mambar 	 Vice—Chairms 
Mb 

Ah 	

*Uji 
s _11\  ___ 	I L'w--  11\'f~ 

?,VTt  I  

T 

10*9020011 ~ 	
Passed over for the day. List =4 

11,9,2001 for hearing* 
1101,  

~A . 

Member 	 Vic*-Chaimnan 
bb 

The ~ 1.9.200,1 	 case was posted for hearing 

F 	today and the learned counsel for the 

'Leng parties made their arguments at 	th 

-The res ondents despite opportunities p 

granted did not file any written 
4 1' 

statement nor they preferred to produce 

any record. Even the orders referred to-

in the impugned order dated 6.10..1999 by 

the the Deputy Registrar of 	Principal 

-could not be made available to us _tBench 

by 	Mr 

' 

B.C. 	Pathak, 	learned Addl- 

C.G.S.C. Situated thus, Mr Pathak prayed 

for an adjournment for producing the 

connected records. Mr Pathak also prayed 

jV 



O.A.NO:103/2000  

'Not es  C)  f the lRegistry Date 

'Order of the Tribunal 

11.9,2001 

for a little accommodation for giving 

him further opportunity to submit the 

iwritten statement. At the-instance of Mr 

Pathak we reluctantly grant further two 

weeks time to the respondents to file 

the written statement and to' produce the 

connected records, --'If any. 

The case'be listed for hearing on ,  

1.10.01. No further '  time shall 

thereafter be given. to the. respondents 

'for filing written statement/records. 

C f 
Member 	 Jiic~e-Ch ~irm ~an 

nkm 

4,_ 
90100200, 	The matter pertains to soma monetary benefit 

I ' to an employee w4ho had sinas retired *  Though 
0-- 	 opportunity granted to the respondents had not yrat 

filed written statement. V_% 
Mr98.C.#Pathak q  learned AddlC*-u*'%*C for the 

j. respandentra stated that the written statemont is 

awaiting for vatting* -Ho sought for soma t1me for 
aSO 

filing of written statement, We express the 

approval an the action of the,.respandents . AM e 

kqajaw ~ A~ae seVe further time to the respondents to 
A 

L4 -e- 	 fils written statement, it any* 

\-~xv-,  L)A-k", 	 The matter shall be again listed for hearing 

an 20*11*2001* 

0 \ 

Vice Chairman 

bb 



- - - — — — — — — — — .istry 	
Date 

21411,2901 

bb 
21.12-01 

--v 

mb 

-17 

11 
U*A* 103 Of 2UOO 

Ordor.,of the Tribunal 

The case'was fixed for hearing t0d~ay. 

Earlier the casa was heard at length on 11 *992001, At 

the instance of Mr*S*C*P.St . h6k the case was adjournede 

Hauaxw, for production of recordsp since written ststv 

ment was Lt ft led we a low9d by our order dated 11*9, 

2001 the respondents to ~ file written statisment within -

two weakst* tims.%o4es have was no.Division PAnah 
~-- Ind 

the case was* adjournedLon 9.10,2001 we alloid-9d further 

three weeks time to the respondents to file written 

statement* again 
The case was liffbooLfor hearing today. Mr, 

Bocopathak #  learned Addl,C,Q,S#C again sought for 

adjournment for filing of written statement on 'the 

basis ofinstruotions received from the respondents, 

MrsPathak refsered totao communications sent by Deputy 

Registrar* t*A*T 1, Principal Sonah as wall as by k1w 

Deputy Registrar #  CYA*To #  Guwahati Sench praying for 

time for filing written statemente 

C 

it seems that the respondents are stanAding 

in the 	of eXpeditious disposal* Nowevert for the 

iends of justice we grant further four weeks time to t ~e-

resoondents for filing written statement as a last 

chance subj~ct to the pa' ant of cost of Rs*1 9000/-. 

Litt the case f0rhearing on 21*12*2001& In .  
the mea6time respondomts are ordered to file written 

statemanto  

Member 	 V ce Chairman 

Cn t0e prayer of "le arned C ~CUn.Sel for 

the applicant "',the case is 'adjourned. List on. 
15.1-2002 for hearing* 

Vice-Cbairman 

A~ PN() 
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cid 	
25.1.02 	 J UdgFh 

I 
 ant delivered 	open cou' rt, kept in 

separate sheets, The aPP'ication is dispos. 
ed 01"InX terms of the order*  No order as to -~7 	 Cbdts" 

T _ &L 

Member 
Vice—Chairman 



C4NTRAL ADMIN.IST 	-L T 
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 RIBUNAL RAT ry GLUAFiATI BENCH 

lliginal '
kpp"CatiOn NO- 103 of 2000. 

PD,te of I)ecision-2.5-4.4PP?. 

_Sjur~esh Prasad Singh 

—Petitioner(s) 

!jr.B.K.SharmajSr.Advocate & Mr.S.Sarma 	
. . 

_Advocate fox the 
- ,Versus- 

-UaiQngf_ India 6 others. 

esl:,,)r ld ent t 

—Mr.,B,C-.Path,-;Lk L-A ~IdL.C.G.S.C- 
for  

THL HONIIBL ~~ MR.JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

MR.K.K.SHARMA, ADMINISTRATIVE MEMBER. 

16  Whether Reporters 
Of loca ,  judgment ? 	 papers may be allowr-Cl to see the 

2. To Le i_'eferred 	 --er or not  Repor.- 

3, Whether. their Lordships wish to see tp e  fa 13~,  
4. Whether the jildgment 	 cCPY Of the jil.lurnent ? 

-is  -t o ~- o 
 Circulated to the other Bench es  

Judgment delivered by Hon'ble Administrative Member. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.103 of 2000. 

Date of Order : This the 25th of january, 2002. 

THE HON'BLE MR.JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN 

THE HON'BLE MR K-K-SHARMA, ADMINISTRATIVE MEMBER. 

Suresh Prasad Singh 
SIO Late Munshi Prasad Singh 
Resident of 3rd Bye-Lane 
Tarun Nagar, Dispur 
Guwahati-781005 
District : Kamrup (Assam). . . . Applicant. 

By Mr.B.K.Sharma, Sr.Ad -%rocate & Mr.S.Sarma. 

- Versus 

Union of India 
Represented by the Secretary to the 
Government of Tndia, Department of Personnel 

Training, Public Grievances etc., North Block 
New Delhi-110 001. 

The Registrar 
Central Administrative Tribunal 
Principal Bench 
Faridkot House, Copernicus Marg 
New Delhi- 110 001. 

The Registrar 
Central Administrative.Tribunal 
Guwahati Bench 
Guwahati-781 005. 

The Registrar 

Central Administrative Tribunal 
Patna Bench 
SSA, Sri Krishna Nagar 
Patna - 800 001. 	 . . . Respondents. 

By Mr.B.C.Pathak, Addl.C.G.S.C. 

K.K.SHARMA, ADMN.MEMBER  : 

In this application under section Iq of the 

Administrative Tribunals Act, 1985 the applicant has 

claimed the following reliefs 

I C ~ 	~~_ 	
Contd.. 2 



I. 	Deputation Allowance @ 10% subject to 
a maximum of 	Rs5 0 0/- 	w.e.f..11.12.89 	to 

3'0.10.1990. 

Ii. 	Payment of Special pay of RsIOO/-. and 
Medical Allowance of-  Rs.100*/- w.e.f.11.12.1989 

to 30..1(1.1990. 

Fixation of pay w.e.f.1-11-1990 under 
FR 22. 

IV. 	Payment of arrears of pay and 
revision of pensionary benefits. 

The applicant was working as Senior Grade 

Stenographer in the pay scale of 

Rs.1200-50-1450-EB-60-2050/ -  in the Gauhati High Court. The 

applicant joined as Private Secretary in the Patna Bench 

of Central Administrative Tribunal on 11.12.1989. While 

working as Private Secretary the applicant opted to draw 

his pay in the pay scale of his parent department. The 

applicant worked as Private Secretary in the said Bench 

upto 30.10.1990 when he was released to join the post of 

Deputy Registrar in the Guwahati Bench of Central 

Administrative Tribunal. The applicant joined as Deputy 

Registrar in the Guwahati Bench of Central Administrative 

Tribunal on 5.11.1990. As Deputy Registrar in the Guwahati 

Bench of the Tribunal the applicant opted for the Central 

pay scale. The applicant was allowed to draw the basic pay 

of Rs.3000/- in the pay scale of Rs.3000-4500/- on joining 

as Deputy Registrar though the applicant was drawing basic 

pay of Rs.3950/- in his parent department- 

2. 	The applicant's claim to the Deputation 

Allowance at 10% of pay subject to a maximum of Rs.500/ -  is 

contd 	3 
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	 3 

based on the Govt. of India Office Memorandum No. 

6/20/86-Estt (Pay) -II) dated 9.12.1986 and 4.6.1987. It is 

also stated that as the applicant was drawing a special 

pay of Rs.100/- p.m. while working as Private Secretary in 

the Gauhati High Court and as the same was treated as 

fbasic pay in the parent department the applicant is 

entitled to the same. The applicant was also drawing a 

Medical Allowance @ 100/- p.m. while working in the 

Gauhati High Court. While working in the Patna Bench of 

Central Administrative Tribunal the applicant did not 

avail of C.G.H.S. facility and he is entitled to Rs.100/- 

p.m. which he was drawing as Medical Allowance in his 

in his parent department. 

3. 	The applicant has challenged his fixation of pay 

at the minimum scale of Deputy Registtrar i.e. Rs.3000/- 

the 
while the applicant 7 v~as ' drawing highbr'-pay ifi,./scale of 

Rs.2975-4750/-. It is stated that on account of wrong 

fixation of pay as Deputy Registrar the applicant 

continued to draw the provisional pension. The applicant 

had filed an application before this Tribunal being 

O-A.No.84 of 1996 for redressal of his grievances. The 

application was disposed of by an order dated 20.4.1999 

directing the respondents to consider the case of the 

applicant and to dispose of the same by a reasoned order. 

The applicant submitted a fresh representation dated 

26.4.1999 stating his grievances which was disposed of by 

an order dated 6.10.1999 (Annexure-I to the O.A.). Still 

Contd.. 4 
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being aggrieved the applicant has filed this application. 

Mr.B.K.Sharma, learned Sr.counsel appeared on 

behalf of the applicant and elaborated the argument made 

in the application. The main submission of the learned 

i 
 counsel for the applicant was that the respondents had 

wrongly rejected the claim of the applicant for Deputation 

Allowance relying on Govt. of India office Memorandum 

No.1/4/84-Est.(P-II) dated 26.12.1984. Under this O.M. the 

Deputation Allowance of employees of Public Sector 

Undertakings and State Govt. on deputation to Govt. of 

India is restricted to 10% of the grade pay subject to a 

maximum of Rs.250/-. The learned Sr.counsel submitted that 

in para 17 of the written statement filed. in O.A. -  

84 of 1996 the respondents had admitted that Deputaion 

Allowance which the applicant was entitled was @ 10% 

subject to a ceiling of Rs.500/- p.m. He relied on Govt. of 

India O.M.No.2/12/87-Est.(Pay-II) dated 29.4.1988 to 

support his claim of Deputation Allowance @ 10% subject to 

a maximum of Rs.500/- p.m. He also submitted that as 

special pay was part of the applicant's pay in his parent 

department the same was also to be paid to the applicant. 

The claim for Medical Allowance was also supported on the 

same ground. Mr.Sharma referred to the Service Book entry 

dated 24.4.1991 regarding the fixation of pay of the 

applicant. 

The respondents have filed written statement. 

Mr.B.C.Pathak, learned Addl.C.G.S.C. appearing for the 

respondents supported the argument made in the written 

Contd.. 5 
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statement. The main thrust of his argument was that as the 

High 
applicant had joined on deputation from 	 Court 

he was governed -bythe Circular of 1984 which applied to 

the employees of Public Sector Undertakings and State 

Governments on deputation to the Central Government. He 

argued that the Circular of 1988dobs not apply to the 

applicant as it is applicable to the Central Government 

on 
employees going/ deputation to other departments. It was 

argued by the learned Addl.C.G.S.C. that as the applicant 

was paid Deputation Allowance he was n ot entitled to the 

payment of special pay. As the C.G.H.S. Scheme was 

applicable to the Central Government employees in Patna 
I 

the applicant was also not entitled to the Medical 

Allowance. 

6. 	We have heard the learned counsel 	for the 

parties at length and have perused the record. We are not 

impressed by the argument made by the learned 

Sr.Counsel for theresp-drident-s that the Govt. of Tndia 

Circular dated 26.12.1984 is applicable in the case of the 

applicant. The circular applies to the employees of 

Public Sector Undertakings and State Governments on 

deputation to Central Government. obviously the applicant 

was neither an employee of Public Sector Undertaking 

nor he was a State Govt. employee. The applicant was an 

em 
. 
ployee of Gauhati High Court before he proceded on 

deputation. As such the said circular dated 26.1-2.1984 is 

not applicable in the case of the applicant. The circular 

dated 29.4.1988 which is issued under F.R.9 (2ri) refers to 

~ (~ ~- 	 Contd.. 6 
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the Central Govt. employees on depuation to ex-cadre post 

under Central Govt. The circular applies to all Central 

Govt. employees who are regularly appointed on deputation. 

It deals with all the matters related to deputation. Under 

this circular the Deputation Allowance is fixed at 5% of 

basic pay subject to a maximum of As.250/- when the 

transfer is within same station. In other cases, the 

Deputation Allowance is 10% , subject to a maximum of 

Rs.500/-. The terms and conditions of deputation offered to 

the applicant have not been placed before us. However, it 

is seen from the written statement filed by the 

resopondents in O.A.84 of 1996 that the Deputation 

Allowance admissible to the applicant was admitted to be 

SLbiect 	to 	the 	oALi-ng 	cf 	Is. 	 P. 

As 	se(in 	f rom 	the" 	Circular 	dated 	29.4.1988, 

mentioned above, it applies to all Central Govt..employees 

who are regularly appointed on deputation. The applicant 

was regularly appointed as P.S. in C.A.T. Patna. The post 

of P.S. in C.A.T. Patna was undoubtedly a Central Govt. 

post and by virtue of his appointment, the applicant 

became a Central Govt. employee. With the view that we 

have taken, the applicant becomes entitled to the 

Deputation Allowance @ 10% subject to a maximum of 

Rs.500/-. We direct the respondents to pay deputation 

allowance to the applicant @ 10% subject to a maximum of 

Rs.500/-. In so far as the applicant's claim for special 

44 

Contd. . 7 
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pay is concerned, we* are of the view that the same is not 

admissible. 	Para 	7.2 	of 	the 	circular 

f 

No.2/12/87-Est.(Pay-II) dated 29.4.1988 is reproduced 

below : 

11 	 Any other special pay drawn by an 
employee in the parent department should 
should not be allowed in addition to the 
deputation, (duty) allowance providedi, 
however l  the Government may, by general 
or special order, suitably restrict the 
deputation (duty) allowance where, under 
special circumstances, the special pay 
drawn by an of f icer in a non-enure post 
in his parent cadre is allowed. to be 
drawn, in addition to basic pay, in his 
deputation post. This will require the 
specific prior concurrence of the 
Department of Personnel and.Training." 

No order of the competent authority authorising special 

pay to the applicant has been produced before us. As such 

the the applicant's claim for special pay in addition to 

Deputation Allowance is . not accepted. In fact the 

Deputation Allowance itself is treated as a special 

allowance in addition to pay. Similarly, as the Applicant 

was posted at Patna, which was covered under the C.G.H.S. 

Scheme, the Medical Allowance which he was getting as an 

employee, bf Gauha.ti High'.Court,`is not admissible to him. 

is 
7. 	 Another relief claimed by the applicant/with 

regard to / the fixation of pay w.e.f.1.11.1990 in terms'of 

FR 22. The applicant had joined as Deputy Registrar 

w.e.f.5.11.1990 and opted to draw the Central. Pay scale. 

As the last Pay Certificate was not received he was 

allowed payment at the minimum of Rs.3000/- -in., the ' pAy 

Contd. . 8 
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pay scale of Rs.3000-4500/-. in the written statement the 

res pondents have stated that the applicant opted to retain 

his parent pay scale of deputation post vide his option 

dated 15,.5.1991. The applicant, on the otherhand, 

submitted that his pay was never fixed either under 

normal rules or as per O.M. dated 26.1.2.1984. The 

applicant's pay was provisionally fixed at Rs. 3000/- 

whereas his pay should have been fi  d &n'the revised pay 

Rs. 3825/- 	(A 
scale of - Fs. 2,975-47510/-'at/w. e. f . 1. 1 ,jr. 1989 with the next 

increment on 1.9.1989. It is stated that though the 

applicant vide his letter dated 15.5.1991 had exercised to 

retain his parent pay scale and withdrew his earlier 

option for Central pay scale and though order was passed 

in the file the same was never implemented as in the 

meanwhile,, the applicant had applied for permanent 

absorption. 

8. 	 From the papers filed with the 0. A. -the .  

-̀5~dyvice 1800k' 	6`8ated--  31 --.1n%.' -1990" 	 d 'a recor 	 ls~ reptbdu ~-e 	S 

The pay of Shri S.P.Singh, 
Senior Grade Stenographer of this 
Registry and now on deputation to C.A.T. 
shall be fixed at Rs.3825/- on 1.1.89 in 
the revised scale of Rs.2975-100-3575-125 
-3825-EB-125-4450-150-4750/- as 
recommended by Assam Pay Commission 1988 
and accepted by the Govt. of Assam. His 
date of next increment will fall due on 
1.9.89." 

Thus even if the submission of the respondents is 

accepted that the applicant had opted for the parent 

department pay scale, the applicant's pay had been fixed 

Contd.. 9 

I 



OF 
	 9 

at Rs.3825/- on 1.1.1989 and tthe next inccrement was 

due on 1.9.1989. Even on the basis of these-records 

the applicant's pay could not have been fixed at the 

minimum of scale of Rs.3000-4500/-. FR 22 lays down the 

procedure for fixation of pay. As per FR 22(I)(a)(1) 

"The initial pay in the higher post is to be fixed at 

the stage next above the notional pay arrived at by 

increasing his pay in respect of the lower post held 

by him regularly by an increment at the stage at which 

such pay has accrued. 

9. 	 From the submissions made before us, 

we' - f ind no reason 	as 	to why the applicant's 

pay should not be fixed under FR 	22. The respondents 

are directed to re-fix the applicant's pay w.e.f. 

5.11.1990 under FR 22 by taking his pay as Rs.3950/- in 

the revised scale of 'Rs.2975-4750/-, which he was 

drawing w.e.f. 1.9.1989. The respondents are . also 

directed to re-fix the applicant's pension and other 

retirement benefits on the basis of the refixation of 

pay under FR 22. The respondents shall complete the 

exercise within three months from the receipt of the order.- 

The application is allowed to the extend 

indicated above. 	There shall,however, be no order as 

to costs. 

K.K.SHARMA 	 D.N.CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

MW 
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O.A. No. 103/2000 
Suresh Prasad Singh ... Applicant 

-Versus- 
Union of India & ors ... Respondents 

Patna part 

Applicant joined as P. S., Patna Bench on 11. 12.89 and opted to:draw  the  

Pay scale  of  his Parent department and was.  allowed Basic pay/Deputation Duty I ) Allowances/ and DAMWCCA as admissible under  the  Rides, Pay scale of the 
ant aPP"c in the Parent department was Rs. 1200-2050- P.M. (un-revised). The 

applicant was disallowed special pay of Rs. 100/~ and medical Allowance  of Rs. 
100/-. The applicant continued as P.S. till 30.10.90 in Patna Bench. During this  

period Assam Government revised pay of its employees with retrospe 	ff t  ctive, e, er., 
liom 1.1-89 [ 2975/- to 4750 (revised)] and accordingly Patna Bench fixed pay of 
the applicant (Annexure:-D to O.A) on receipt -of the  Last Pay Certificate "C) 
from Gauhatt High Court and paid accordingly. 

cxA 	S,(ao 

IvRfij CCA lbaAw eZ4 PM Ce4' hAf ce V , 1/7 1 eAt" 

Relief 

Basic Pay @ Rs. 3950. 00 
Deputation Duty 
Allowances @ 10% of the Grade Pay subject to a ceffing of 
Rs. 5001- and not Rs. .250/- as allowed and already paid by  the  
Patna Bench. 

D6AHWCCA-  As admissiblc undcr the Rulcs had been paid. 

Special Pay —Rs. 100/_ 	NOT PAID 
'*kno Claim ( 11. 12.89 Upto 30.11.90 and t after jointng as 

Deputy Registrar of GuWahati Bench) 

Medical Allowances — Rs. loo/_ NOT pAjD 
Regi,  Claim (11. 12.89 to 30.1 -0 96 and not after joining —Deputy strar  of 

Guwahati Bench) 



GUWAHXII PART 

Applicant joined as Deputy Registrar Guwahati Bench on 5.11.90 and 

opted to draw Central Pay Scale. On that day no last Pay Certificate (LK) of the 

applicant was received and as an interim measure, for payment of salary to the 

applicant the Guwahati Bench allowed the applicant to draw provisional pay on 

the basis pay of Rs. 3000/- in the pay scale of Rs. 3000/- to 4500/- for the post of 

Deputy Registrar, subject to fixation on receipt of Last Pay Catificate fiom the 

Patna Bench. The applicant continued to dr aw pay at the provisional rate, but 

allowed increments from tone to time from basic pay of Rs. 3000 onwards and 
retired as such on 31.1.9 8. ne pension of the applicant is also fixed provisionally 

and lie is drawing the provisionally fixed pension till today since his retiremertt on 

31.1.98 

It may be stated herein that once a deputationist opts to'dmw 
pay of the deputation post Deputation duty Allowance, Medical 
Allowances Special Pay etc discontinues and he is entitled to get what 
is admissible to him in the deputation post. 

REFEF SOUGHT (ii) 

w.e.f 5.11.90 the Basic Pay of applicant would be Rs. 4075 on 
calculation, and his pay should be fixed M'' the central pay scale in 
terms of FR 22(2)- (and not in terms of Office Memorandum dated 
26.12.84 as ordered) and released arrear pay and allowances revised 
the pension and pensionary benefits etc. fo  Iv,  /,%Ycelse- -7t,&- lietow ,,,roeeah" 

al qn,?PXtP17e- !~ -k Ille 0/1 , Ae 1,,plen~eAeel  tvk1? ,(, shll AolWr ~f'e 
/ e el 

Fixation of pay of Shri Gautam Roy D.R. Calcutta Bench and other 
similmly situated persons has been drawn accordin*. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAH,P,TI BENCH: GUWAHATI. 

O.A. NO I 103/2000 

Shri S-P-Singh 	Applicant 
- vs - 

Union of India &ors 	Respondents. 

1 97 1+ 

LIST  01' DkTES  WBMITTED BY THE RESPONDENTS 

~ d as P S. in the Gauhati- O.ANo.81+/96- W.S. 
Court 

- O.A.No.10 3L2000 

1.1.86 -P 	scales 4.1125-1975(unre- 
. 
v ~.1 aYf 

ise,d)(and revided w.e.f. , 1
~i.89 asRs. 2275-~450/-  (scales 

f Pri-Ma 0 	 Senreiarv) 
1 	1 ~ 

20.9-86 -Prdmoted as Selection Gr.P.S.- 
in ~ the pay scale-1), . 1200- 
~0~0/- 

1.1.89 -Pa-Y', scale revised(l+th Pay 
~ oLission) Rs.2975- 4750/- 4  
or Selection Gr.  P.S.'CAs If 	I 	 — 	 -so,,j) 

30.11.89-Released from Gauhati High 
Court. 
~~ 	1 

1.12.89 -kp~ointed as P.S. in CAT 
Patna Bench 

11.12-89-~'oined in CAT,Patna Bench 
Kin' pay scale of parent Deptt~ 

30.10.90-Reieased from Patna Bench to - 
l~ . 	.1 Join as Dy,Registrar CAT 
Gawahati Bench ch Ir 	 15-  1  ~ ~qo 

1 (0 ~ ted for central Pay—scale -para6.'~p.5 ~ f 	 1 

1 5.5-9 1  -,,Op ~ ion revised &again opted for 
pay scale of Parent Deptt. .
1 	I'l 

20.5.91 -~ Vice- chairman, CAT Guwahati 
JBAch accepted the.o'ption 
~ (p4yment released on 25.5.95)-knn.L/p.61 I 	l ~~ 

~; L.T  
25.7-91 	

" 
Guwahati wrote to the 	-Ann.F',/pl2 

Ppr l~ncipal Bench Delhi for 
Ifik,ation of pay' 

l~ 	I 

issued 'by the Gauhati 
Court 

)
Patna Bench to draw 
ar pay from 11-12.89 to 
0.90 

16.8.91 

23.10.91 Patna sent the LPCetc 
,ie Principal Bench, Delhi 
doing the needful 

j 

-Ann.A/p6 5~ rah,~ 1. 9 
pmr  -A - 	 -- 

contd...p/2 
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6.11.9 

27 .1 * 

9.2.93 

28. 9 - 93 

2 
-OAT incipal Bench replied - knn.F/p12 

land la vised to regulate pay 
~s per Office Memo. dated 
26 . 12.84 
ICINT Principal Bench gave 	-knn.B/p.7 

clarification and fixed 
lipay as provided in O.M. dt. para6 - 1 7/PlO 
26.12.84. 
a  t page 494-Swamy's Compil - 
ation) 

Guwahati Bench wrote to -knn-C/P7 
CAT Patna- 

FIXATION  OF  PAY 
Allowed Grade pay + Duty 	_Ann.D/0 
VLllowance in s'cale,of,pay 
~,s.2975 - )+750/- 
~ j 
(alleged fixation to be 	-para 6.13 
,incorrect -applicant comes 
under Categogy-(d) 

~pecial pay of Rs.ioo/- P.Ni. -para 6.14 
Medical Allowance @Ps.100/- 

~er month not considered. 

r  cs~ 1 , -2-3  

Fcu~_ P 0-15 
Ann. 

- F NY- 9" f C" 4 . 1-0  

- e 4-1--  5,-  f 0-"  4  , , - 
A y\-Yi - I - 

-para 6 p. 
2/3 special pay 
could not be 
given Sr.Gr.5teno 
post is lower than 
P-S in - CAT 

~ 1 7-11- 913-" V; ~-C ) CAT,Guwahti Bench 	-para 6.28 
I ieged.to be hostile to the p/10 
lap 

I
~licant 

1 18.11-93-,Letter of Court Offi cer  I 	 - Ann.J 

25.11.93ibl'~~ ent from Office 	 -Pnn.K 
. 

L16tter to V.C.CAT,Gu ,,,rahati I 
26.11-93-Ap~licant all owed to go on 

~oluntary retirement i Gauhati 
Aidh Court-order. 1~ 	.1 

3,0 - 11 -93-V.d1 2 CAT ) Guwahati directs the 
Applicant to report to Gauhati 

4 - 	Aigh Court Registry 

1.12.93 - pplicant'went on Voluntary 
rpti,rement 

15.12.93 
22.12.93- Lplicant was directed to 

ha dover the kyes Rs.190/- 
b6~ i&: cost of opening the 

i 	Almirah 

f Cho- 

14.2.94 - 
C 

S 

W 

I j  
pplicant was directed to 
116,ct pay for Nov. 1 93 for 
ich his son was sent 

n'8 authority to draw pay 
oo~ed almirah break opened 
ere, ACRs were kept. 

-Para 6.32 

- Para 6.29/ 
6.3o 

I 	 0 . conte d. . - P/3 

I 
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3 
21.4.94 	OAT Patna sent Draft of 	para 6.16 

Rs, ~,9,688/- being arrear of 
r vised Day 

12.1.951 Lepresentation submitted 	-Ann. I 
I p ending 	 para. 6. 27 

rovisions ofJ'R9(3T) 	-para 6.20 

fis-conceived/denied 
time scale) 

P  

f a" 4 - 9-4 

1111.12.89 to 30-10- 90 	- para 6.2$ - 
uie period of deputation 
A not concerned with the 
pirent Deptt. pay/post A 	- 

—  PaI4 2 -, f ahA -4 ,  12 ivil Rule No. 1019/94 fit~ed- 
A the Gauhati High Couxt - 
disposed of as his case could 

t be considered as he re- 
3 q 
Q 

tilred. 
WTit appeal filed - allowed 

~ lowed to join in service. 

20.5.'95 1 

1 

k 1 CKTGuwahati acdept the -ALnn.* M 
rivision- allowed payment 
X , a1z for R-,, .4 j 353/- after 
d8-duction of Rs.697/- as over- 
drl,'lawn but dispensed with the 
1covery of Rs.igo/- I  

.25.5.95 0 T Guwahati informed the Ann.-  L 
alplicant that his represent p 

on dt.12.1.95-has been 
co, sidered & allowed his 
reliVised option to ratain his 
Z~l v  Pal dc allowances of parent 

Del" tt. IP 
l~ -r 11irevised payment released on 
ifrl,b,sh calculation 

— IL — 

~ 6.9.95 	PIlicant  accept-ed the amount-Ann.Yi 

p li licant not entitled Spl. pay- para 7.1 -para 1 2/13- toibe considered wi in pay & 7.3 	page.3 filation as per rules 
D J~~, putation allowance 	-para 7.13 	- par 	 4.(7 a 16 - itled to (Rs.5oo/_ 

[l imit) 

120.6.96 	I A-14 0-84/96 filed ;3 1  

D 
411l 	f Y~-.rry 14jv~ ~Z_Q_ 
isposed of (O.k. 84/96) 	4 ,n n 	(2) 

Awn - 
e"resentation disposed of 	~ e hR,4-z-+ 

10 W-3. 00- ~r i sent OA.No.103/2000 

A ,)Yl T. 

f eLJ,_ 12-  1  ex" -4 

4 

i ed 

oil- C. Palth-,k)) 
Addl. C!enjr2l Gov. §t1nO,11? Counsel 

n!;tr&tiyf' Tfjb4nal 
nab I J.Pawsholl 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

GUWAIIATI 

O.A. 103/200 

Suresh Prasad Singh ...Applicant 

versus 

Union of India and others ... Respondents. 

SYNOPSIS. 

WRITTEN SUBMISSION ON BEHALF OF THE APPLICANT 

That the applicant has filed the aforesaid O.A for 

issue of a direction to the respondents to draw the arrears 

of the applicant's pay with effect form 1.12.19%& to 

31.10.90 after - revising the Order No.32/93 issued under 

No.17/29/89-Estt/̀ 1216(A) dated 28.9.93 by the Patna Bench of 

the Tribunal including therein Deputation (/duty) Allowance 

@ 10% of the Grade Pay subject to a celling of Rs. 500/- 

plus special Pay of Rs. 100/- and Medical Allowance of Rs. 

100/- per month each, as the applicant had not been issued 

card or attending medical cover for CGHS during the period 

the applicant was on deputation to the Patna'Bench of the 

Tribunal and for a direction to the Respondents to fix- the 

applicant's pay in the Central Pay Scale with effect from 

1.11.1990 onwards in terms of FR 22 as has been done in the 

case of Shri Gautam Ray $  the then Deputy Registrar of the 

Calcutta Bench I. now Registrar, Principal Bench, and not in 

terms of OM dated 26.12.1964 as was proposed by the FA & 

CAO,. PD, New Delhi, release of the arrears, revision of 

pension and pensionary benefits and for payment of "interest 

at the Bank's rate on the dues payable to the applicant. 



2. 	That for proper appreciation of the factual events 

leading to the filing of the present OA )  the following se-

quence of events are narrated 

11.12.19281 

Paras 4.1, 4.2 	 The applicant was working as Senior 

Grade Stenographer (Selection Grade 

Private Secretary) in the Pay Scale 

of Rs. 1200-50-'1450-EB-60-2050 P.M. 

(unrevis6d) A  Ile joined the post of 

PS in the Patna Bench of the CAT on 

deputation basis with effect form 

11.12.1989 (FN). 

The applicant opted to draw 

pay in the pay scale of his parent 

department and, accordingly, he was 

allowed to draw his Basic Pay, 

Deputation (Duty) Allowance and 

DA/IIRA/CCA as admissible under the 

Rules. The applicant continued as PS 

till 30.10.90 

5.11.90 

Para 4.4 	 The applicant joined the post of 

Deputy Registrar in the Guwahati 

Bench of the Tribunal on 5.11.90 and 

opted to draw his pay in the Central 

pay Scale of the deputation post. 

On opting to draw pay in the 
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pay scale of Deputy Registrar )  the 

applicant was allowed the initial 

Basis Pay of Rs._3000/- in the pa7 

scale of Rs. 3000-4500/- p.m. sub-

ject to fixation of his pay on 

receipt of LPC which was not re-

vised. 

15.5.91 -  

Para 4.5 	t 

Application submitted representation 

revising his opinion to draw pay 	in 

the pay scale of the parent 	depart- 

ment. 	Though orders were passed 	in 

the 	file, the same was 'not 	imple- 

mented 	as, 	in 	the 	meantime, 	the 

applicant 	had applied for 	and 	was 

permanently absorbed in the CAT. 

Para 4.6 In the meantime, with effect form 

1.1-1989,' the 	pay 	scales 	of 	the 

Assam 	Government employees as 	well 

as 	of 	the Gauhati High 	Court 	was 

revised 	on 	Central 	pattern 	for 

analogous posts- whereafter the 	pay 

scale 	of 	the 	applicant 	stood 	at 

Rs.2975-4750/- pm. 	\0.--  

16.8.91 

4.7 para Registry of the Gauhati High 	Court 

issued revised LPC and addressed the 

same to the Registrar, CAT, Guwahati 

Bench for-doing the needful. 



-
1  .
4 - 

Para 4. 8 

23.10.91 

Para 4. 9 

27.1.93 

Para 4. 10 

Guwahati Bench of the CAT, in turn, 

forwarded the revised LPC to Patna 

Bench for computation and payment of. 

the arrears as during 11.12.89 to 

31.10.90, the applicant was on 

deputation to that Bench. 

On receipt of the revised LPC t  Patna 

Bench of the CAT sought for clarifi-

cation from the PB, New Delhi and 

forwarded the Service Book t i Pay 

Fixation Order and the-revised LPC 

in original. 

..Annexure-A, Page-22 

Letter dated 23.10691. 

PB New Delhi forwarded 'the clarifi-

cations sought for to the Registrar 

CAT Patna Bench. 

oo*Annexure-Be Page-24 

Letter dt. 27.1.93. 

Guwahati bench of the CAT wrote to 

the Patna Bench requesting the 

latter to sent the Service Book of 

the applicant duly comple ted in all 

respects. 

9.2.93 
	I 

Para 4. 11 

6#*Annexure-C t  page 26 
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letter dated 9.2.93 

28.9.93 

Para 4.12 	 Patna bench of the CAT allowed 

grade pay and deputation (duty) 

allowance in the revised scale of 

pay of Rs. 2975-4750/- 

Annexure-D Page 2727 

Office Order dt. 28.9.93. 

Para 4.13 	 In item No.2 of the Office Order 

(Annexure-D) hereinabove, 	regular 

pay of the applicant with effect 

from 1.12.89 was computed and al-

lowed as hereunder ,  :- 

"Basis % Pay- @ Rs. 3950/- 

Dep. Allowance 	10% of the Grade 

Pay subject to a celling of Rs.250/- 

p.m. DA/1IRA/CCA as,admissible under 

the Rules". V 
Para 4.14 	 Fixation of pay as enumerated in 

item No.2 (Annexure-D) 	wrong in 

view of office Memorandum NO.6/20/ 

86-Estt (Pay-II) dated 9.12.86 and 

.4th June, 1987 (page 468 of the 

Swamy's Compilation of ER/SR) which 

sets out revised rate of Deputation 

(Dut7) Allowance as hereunder 

New Rates. 



5% of the employee's basis pay 

subject to a maximum of Rs. 250/- 

when the transfer is within the same 

station; and 

10%.of the employee's Basis Pay 

subject to a maximum of Rs. 500/- in 

all other cases; 

Provided that the basic pay 

plus the Deputation ~ duty) Allowanc-

es shall at no time exceed 

Rs.7,300/- p.m. 

The case of the applicant is 

covered by Category (b) as his 

deputation was outside Guwahati ~ i.e 

at Patna. 

	

.Para 4.15 	 Applicant, in addition to the above, 

was also entitled to the following:- 

Special pay of Rs. 100/- p.m. 

since the date of his appointment as 

PS in the Gauhati High Court in the 

year 1974. This 'Special Pay' is to 

be treated as Basic Pay. 

Rs. 100/- p.m. by way 	of 

Medical Allowance in lieu of medical 

reimbursement bills. 

	

Para 4.16. 	 In view of the above discrepancy, the 

Registrar, 	CAT, 	Guwahati Bench 

	

— 	 requested the Patna Bench to issue a 
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0 	 revised fixation order. 

21.4.94 

Para 4.16 

Para 4. 7 

Patna Bench forwarded to the appli 

cant a Bank Draft for Rs. 9688 ..00 on 

account of arrears of revised pay 

without revising the earlier fixata-

tion pay order 	dated 	28.9.93. 

(Annexure-D). 

Applicant was singled out in the 

matter of Deputation (Duty) Allow-

ance by imposing a ceiling of RSO 

250/- p.m. in terms -of OM No. 

1/4/84.-Estt(Pay-II) dated 26.12.84 

which was not applicable to the 

applicant as his pay had been re-

vised on Central Pattern for analo-

gous posts which entitled him to be 

treated at par with the Central 

Government employees. It was also 

discriminatory in the that the 

employees taken on deputation from 

outside stations were not subjected 

to such ceiling and, instead, were 

paid Deputation (Duty) allowance @ 

.10% of the employee's 'Basis Pay 

subject to a maximum of Rs. 500/-. 

Para 4. 18. 	 While the process for permanent 

absorption of the applicant was 
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going on in the CT in the post of DR 

his deputation was brought to an end 

on 30.11.1993 and the applicant was 

arbitrarily released with effect 

from 1.12.93. 

Para 4.18 	 ApplicaVi6ft 	filed civil 	Rule 

No.1019/94. before.the Gauhati High 

Courtchallenging the above action, 

The High Court granted some of the 

reliefs prayed for, 

Para 4.13 	 Applicant filed Writ Appeal against 

the judgment and order of the 11on'- 

ble Single Judge. In appeal, the 

reliefs prayed for were granted and 

the Union of India was directed to 

extend all consequential reliefs. 

Para 4.18 	 SLP filed by the Union of India 

against the judgment of the Division 

Bench of the Gauhati High Court was 

dismissed. 

19.5.97 

Para 4. 18 
	

The applicaukA rejoined the post of 

Deputy Registrar. 

31.1.98 
	

The applicant retired from service. 

Para 4.19 & 4.20. 	Fixation of pay of the applicant in 

terms of the OM dated 26.12.1984 as 
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ordered by the PB of the Tribunal 

was arbitrary and illegal inasmuch 

as the said OM was clearly not 

applicable to him. 

Even otherwise though computa-

tion in terms of the OM dated 

26.12.84 is not-acceptable to the 

applicant, even the same was not 

done and the applicant continued to 

draw his pay at the minimum of the 

pay scale of the Deputy Registrar, 

i.e. Rs. 3000-450.0/- with -annual 

increments and retired as such. 'The 

applicant was entitled to fixation 

of his under the normal rules. 

ParaA.25 	 In view of the above grievances, 

the applicant filed an application 

before the Guwahati Bench of the ,  

Tribunal which.was registered as O)k 

84/96. 

20.4.99 

Para 4.25 	 The Hon'ble Tribunal disposed of the 

application directing the respon-

dents to consider the case of the 

applicant and dispose of the repre-

sentation (which the applicant was 

allowed to file) by a reasoned order 

within a period of three months. 

O..*Annexure-G 9  Page 32 
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Order dated 20.4.99 

26.4.99 

Para 4.26 

21.9-99 

Para 4.27. 

15.10.99 

Para 4.23, 17.11.99 

The applicant submitted a fresh 

representation in terins of the 

11on'ble Tribunal order. 

Annexure-U t  Page-34-39 

Respondent No.1 disposed of the 

representation without touching all 

the contentions raised by the appli-

cant. 

The applicant addressed letters .  to 

the Respondent No.1 with a request 

to communicate his decision on his 

representation on all the points 

raised by him as directed by the 

11on'ble Tribunal. 

3/6.12.99 

Para 4.28 Reply by the Respondent No.1 reiter-

ating the earlier stand and, inter 

alia, intimating that the OM dated 

26.12.84 was applicable in the case 

of the applicant. 

CONTENTIONS 

The applicant as a deputationist having opted to 
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draw his pay 
I 

in the pay scale of his parent departmentt he 

is entitled to get :,,(,a) the Basis Pay of his parent depart-

ment; (b) Dearness Allowance as admissible to him in his 

parent department; (c) 11RA and CCA as admissible to a Cen-

tral Government employee according to the place of his 

posting and not HRA/CCA as admissible in his paUgnt depart . - 

ment and, therefore, the denial thereof to the applicant is 

illegal and unconstitutional and is violation of his funda-

mental rights guaranteed under Article 14 and 16 of the Con-

stitution of India. 

As the OM dated 26-12.84 was not applicable to the 

applicant, his pay having been revised on the Central Pat-

tern for analogous postso the decision of the, Respondents in 

making the said OM applicable to him- has resulted in denial 

of'his legal entitlement- is grossly arbitrary and unconsti-

tutional besides being unfair and discriminatory leading to 

inequal ity in the matter of employment under the State. 

In the facts and circumstances of the case, the 

BasijPay of the applicant is required to be maintained and 

i fixed on the.Central Pattern in terms of FR 22, as was done 

in the case of Shri Gautam, Ray $  the then Deputy Registrar, 

Calcutta Bench of the Tribunal (presently Registrar Princi-

pal Bench) whose pay in the Sikkim High Court (wherefrom he 

came on deputation) was not even revised on Central Pattern 

and was drawing pay in a lower scale of pay than the appli-

cant. 

IV. 	The failure on the part of the Respondent to 
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correctly fix the pay of the applicant under the normal 

Rules is without any justification as the same amounts . to a 

failure on their part to discharge a public and -  statutory 

duty, the applicant is entitled to an approp .riate direction 

from this Hon'ble Tribunal directing the Respondents to fix 

his pay.on the Central'Pattern in terms of FR 22 and grant 

him all consequential,benefits on the basis thereof. 
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APPLICATID214 UNDER 93CTMOR 19 	&+-ffmTTUcz--DATIV ,3 
jE%I3U,'4ALS  ACT.3 1935. 

Title o -L' the Case 	Original AppllcatG~ N o._/2000. 

Suresh Prasad Sirigh .... 	 Anp  jCmt, 
ve r su s - uni 

on of Ind i a 3,  or s 	Bgspondents, 

.1 N D  1; X  : 

Sl.No.- 	Description of documents 
rdlied upon 

1 . 	Original -Application 

 

Page No. 

t 0 20 

2. 	Verification 21 

 

 Annoxurn-A 	( Letter No. 17/29/89/ 
V71997d—td 

22-23 
3-s-  t 	23.10.1991 

 Annexure-B 	W'tter No. DCA/Xj"/ 
dated P,7.1.1993 24-25 

 Aanexure-C 	(CAT/GHY/Pay/l03/90/ 
=6 26- 

6, Annexure-D 	Letter No-27/25/93- 
Bstt/121FD(A) dat ,.,,d 28.9.93 27 

7. Anneyure-'S : 	( Letter No. DCA/AT/ 
Gu—v4i-6ff/§6l0 dated 27th July,1991 28-30 

S. Annexure-F : 	( Letter No.DCA/AT/ 
1-0(1)/92-93/9,331(A) dated 6th Nov' 31 
1992 

 -Annexure-G 	Order dated 20th 32-33 
Aprf-l-1-9-9-9 passed in OA No.34/96 
pass-33 by the Guwahatt Bench of the 
Tribunal) . 

 Annexurp-41 	Repre sent at ion dated 
26.4.99 

34-39 

 Annexure-I 	Letter No. P-11-3/15/l/ 40-41 
97-013stU953-30/A dated 6th October,1999. 

 kinexure-J  : 	( Letter NO.P-26012/2-3/ 
96-AT dated 3/12/99/06 Dee 1999. 42 

Siznature of the Applicant57 



'TFRA.6 	 TBU UAI'AL GUIMEATI Br',.FO1%"3 Tli'T C 

Smic 	GUWAHAT I 

Original Aliplication No. 	00 
~j 	 Ad 

b N,  1XVT mi 

Suresn, Prasad Siji,,,h. 
.1 	 t 

son of late Munshi Prasad Singh 

resident of 3rd Bye-Lane, 

marun IN ag 	D i spu r I 	 g  ar , 	 ~1 

Guv,ah,ati-73!005, Mstrict-J,.ararup 

(Assan) 	 ki2bli mq 1-1 

M 

4 

.0, 
liq 

Union of India l  represented by 
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Departnent of Personnel, Training, 

Public Urievances entc. 

North BlocK, New Delhi - 110 001. 

The I'vegistRar, 

Central Administrative TrOunai 

Principal Bench,, 

FarMccot house, 

Copernicus Marg, 

New Delhi _lloo 01. 

The Registrar, 

Central Ad-ministrative Tribunal, 

Guwahati '16,ench, Guwal-ati-731005. 

The Registrar, 

Central Administrative Tribunal, 

k___ 



2. 

P atn a Ben ch 

88A, Sri K ~ridhna Nagar 

Patna -Soo 0ol. 

N" 

as 

tnm en  t s 
0  We  0 r against which the -aprTAication is  f iled  . 

The application is directed against the 

Order No.PB/l5/1/97-Estt.I/9*88l/A dated 

6th October, 1999 1  issued under the signature 

Of the Deputy Registrar.(3), Central Adr.dnis-

trative Tribuna1 7  Principal Berich, FaridIttot 

House, Copernicus Marg, New DeLhi l  rejecting 

the representation of the applicant praying 

for correct fixation of pay and the letter 

No. P-26012/23/96-A"T" dated ,, lo og receive d -0-6 -4 0 
6.1 

from the Under Secretary to the Governr,--Lent.of 
India l  Department of Personnel & Training, 

New Delhi reiterating the stand in the 
I 
 order 

dated 6.1o.99. 

2. Jurisdiction  : 

The applicant declaires that the subject matter 
of ti-ie orders against Which hewants redressal is within the 

jurisdiction of the. Tribunal. 

Lir. tation  : 

The aPPlicent states that the application is 

being Aled witl-,in the period of liritation. 

FACTS  Ori_~r,, cAsg  . 

r That the applicant was worlang as Senior Grade 

Stenographer ( SeleCfinn flrnAn Dn4 --i- v le Secretary) in trie 
Pay Scale Of %. 1200-

190-14-50- ~--w-,-60-20 ,90/- P.m. ( unrevi-,,ed) 

in the Gauhati High Court at Guwcd -,,ati. In response to an ad-
vertisement issued by the Principal Bench, of the Central Ad- 

JV 
	

Plinistrative Tribunal(CAT) for' 
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3 . 

f illing up the posts of Private secretaries in eifferent 

Bencl -les of the Tribunal, the applicant applied for the post 

giving his preference of posting in the Patna Bench of the 

Tribunal. III-- application vlas duly forwarded by !As parent 

departmnnt and he was selected for the post. 

	

4.2 	That, accordingly, thr,  servIces of the appli- 

cant vas placed at the dispos.al  of 	CAT for a period of 

one year v7ith e -ffpct from 1.12.1989 - on being released 

with ---f f ect f ror,.,i 30th November, 1999 UINT) . Ime applicant 

Joined the Patna Benchl ol' the Tribunal on 11.12.1939, M0 

	

4.3 	That on being appointed as Private Secretary 7  

the applicant opted to draw his pav,  in the,  pay scale of his 

AM, 

ZZ41 

j *
44 	V 

o' 

parent departri(-,3nt 	and, accordingly, he was allovred tQedraw his 

Basic P&j, Deputation Allowance and DA/HRA/CCA as 
adrIiSSII  

under the Rules. 

4, . 4 	That the applicant continued as! Private Seere- '. 

tary in the Patna Bench of the Tribunal till 30.10.90 when Or- 

he 	-v,?a.s released f rom the Patna. Bench to 'oln J th.- post of 

Deputy Registrar In the Gtr- , all,, ati Bench of the Tribunal, v,11 -ileb 

post he joined on 5.11.90.—~ ' 

4.5 	That on joining 	post of Deputy Rngistrar 

in the Gui,.Tahati Bencl  of the Tribunal, the applicant opted 

f or tl,.e Central pay seale, 

On opting to drav- pay in the Central Pay 8cals 
0 

of Deputy T-Zegistrar, the applicant v,, as alloiyed the initial 
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Basic Pay of %. 3000/- in the scale of pay of Rs. *,3000-4500/- 

of th.e Deputy Registrar, subject to fiiation of his pay on 

receipt of the. Last Pay Certificate (LPC) which never cwtie to 

be revised even though the applicant has retired from ser",rice 

with effect f ron 31.1.1998(M) as Deputy registrar (CAT). 

It may be stated herein ttzat the applicant had 

revised his option vide representation dated 15.05.1991 to 

draw pay in the pay scale of 'his parent department. Dhough 

orders were passed in the f1le allowing the applicant to draw 

pay in the pay scale of his parent department, but before the 

same could be implemented, the applicant had applied for perma-

nent absorption which was duly reconmended and he was ulti4ately 

absorbed and has since retired, as already stated. 
i 

4.6. 	That the pay scales of the Assam Governr.ient employees 

as also the Gauhat! High Court stood revised on Central Pattern 

for analogous posts with effect from 1.1.1030 on the recomnen-

dations of the Assan, Fourth Pay Cormission. The revised pay 

scale. of the applicant is I.. 2975-100-367 ~-125-t-)'(">25-M-125- 

4450-150-V50/- p.m. 

4.7 	That the Registry of the Gauhati High Court issued 

a revised IPC vide No.HC.VIII--V34/l7371/AC dated 16.8.1991 

addressed to the Registrar, CAT, Guwahati Ben&h for doing the 

needful. 

The applicant craves 1,  ave of th is 11I.On' ble Tribunal 

to refer to the Last Pay Certificate mentioned hereinabove. 

4.3 	That, as the applicant was on deputation to the 

Patna Benen of the Tribunal with,  effect from, 11.12.1989 to 

30.10.90, Guwahatl Bench of the Tribunal forwarded the 

revised LPC to Patna Bench for drawing, arrears of pay pertaining 

to the period the applicant was attachPd to the Patna Bench 

of the Tribunal. 
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4.9 	That, on receipt of the revised LPC- 9  Patna Bench 

asked for a clarification from the Principal Bench vide 
their letter No.17/29/89-Estt/759 dated 23.10.1991 and 
sent the Service Book, Pay Fixation Order and the revised 
LPC in original for doing the needful. 

A copy of the aforesaid letter dqted 23.10-91 
is annexed hereto and is marked as Annexure -  A. 

	

4.10 	That after protracted correspondence spread over 
,Jor a period of two years from the applicant both to the 
Patna Bench as also the Principal Bench of the Tribunal, 
the Principal Bench vide letter No.DDA/AT/10(1)/̀ 92-93/1123(A 

dated January 27 9  1993 clarified the matter. 

A copy of the aforesaid letter dated 27.1.93 is 
annexed hereto and is marked as Annexure-B. 

4.11 	That on receipt of the aforesaid clarification,the 
Guwahati Bench of the Tribunal vide letter No.CAT/GHY/Pay/ 
103/90/176 dated 9.2.1993 wrote to the Patna Bench of the 
Tribunal requesting the latter to send the Service Book "of 
the applicant duly completed in all respects at an early 
d at e. 

A copy of the aforesaid letter dated 9.2-1993 is 

annexed hereto and is marked as Annexure-C. 

4.12 	That after a long lapse of time, the Patna Bench 
of the Tribunal vide Office Order No.32/93 dated 26.9.93 
under No. 17/29/89-Estt/.1216( a) allowed the grade pay plus 
Deputation (Duty) Allowance in the revised scale of Pay Of 
Rs. 2975-4750/-, 	- 

A copy of the order dated 28.9.93 is annexed 
hereto and is = marked as Annexure-D. 

4.13 	That it would be seen from Annexure-D above, aga- 
inst item No.2, that the applicant has been allowed regular 
pay with effect from 11.2.89 as follows :- 

M 



6 * 

11  Basic Pay - @ Fs. 

Dop. Allomance - (?- 109 of the Grade Pay subject to 

a ceiling of %. 250/- p.n. 

DAfi.!RA/CCA - as admissUble under the rules". 

4.14 	Mat In this connection the applicant begs to state 

that the above fixation is palpably wrong because the Govern-

r..,i e n t of India, Department of Per&so;,m,:,,l and Training 	V vide,  Oil 

No.6/20/36-'?-stt(Pa,y-II) dated 9.12.35 and 4th Jami l  1987 (page 

4:63 of the SwarKvt s Compflation 01' T.iT-%/ST-i) have revised the 

Deputation Allowance as follows :- 

'New Rates. 

( a) 91% of the employeet s basic pwj subject to 

V 

a maximuri of %,. 2FYO,/- when thle trmsf,~~ r is 

t  I wit"nin he same station; and 

(b) 101a of the employee ,  s Basic pay subject to a 

maximun of Rs. 900/- in all other cases; 

Provided that the basic pay plus the 

Deputation (Duty ) Allowance shall at no time 

exceed Fs.7000/- P.Pi. 11  

The case of the applicant cmes ander Catagory(b) as 

the deputatio.yj was outside Ulawahati, i.e. at Patna. 

T,"hat the applicant lbegs to stat e  ti'at the applicant 

in addition to 11-As ragn.-tlar pay was also drawing FS. 100/- as 
*--I- 

It Special Pay" per riontl ,, 	since th-- date of his appointment 

as Private Secretary in the GaULIA-lati HIgh, Cotirt in tile y ,~-ar 

1974. This 11  Special Payll of Rs. 100/- p.r1j. Is for all intents, 

and purposes tr ,~at ,4~ dl as Pjasic Pay in thn- parent department 

of the applicant and Is rec ~son ,~d for thi- purpose of calculating 
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1-1 Pension on saperam-luation. 'LlAis has been convr_,nL-:,ntly left 

out without assigning any reason. 
0 

In additiolri, the applLcant was also dra-vilrig-, a sum of 

Rs. 100/- per rionitl-j  by way of niedical allowance in linu of 

Medical reirtibursertient bills which has also bnea left out. 

In t1his cornn ,?Otion, it is stated that th- applicant 

during his deputation at Patria did not draw any r.,iedical ,)ill 

eit1-ler for t-,Jrjsjlf or for thle m , ~ r,,jb-rs o ,~ ,,is far.jil r  nor 

	

L 	 j 

d id he avail of CGHS f aciluty and as suchi, the amount of 

R~ . 100/- per rtionth as riedical aliowance- was disallowed 

I 1,.?ithout any valid reason. 

.16 
	

"Llhat t 1i'le applicant states that, as aforesaid, as 

;_Olere was discrepancy in the fixation of the pay o -jL-  tile 

	

-v 	 f th ,,  Gauhati Bench requested the ;4pplicant, the Registry ol 

IV Z.,~' ­ Patna Bench to issue a r-evised fixation order for th e  

period he was wor[mcinig in the Patria Beach. But the Patna 

Bench maintain-ed cor..iplqto, slir, .1, c..., anj 4 i d ri o t t at 	any 

action and' ultimately vide Istter N o.62/1 /39 -Cash /2841 

dated 21.4.94 addressed to the 

Patna 373ench, sent a 133 anlc Draft 

for Ks. 9,633.00 only on accoun 

o )v lou Sl: .1 without revising the 

applicant, tM Registrar, 

No. U-063011 dated 22.3.1994 

t ol' arrears of revised pay 

!?arller fixation of pa,  't 	 .7. 

4.17 	;-M, _L1.at at this stag I 	 ~,e l  it would be relo-vant to state 

th at bot'11-1 at Guwcec -,ati Bench; anti Patna Bench, the amplqyees 

U.- ta!'-n on deputation from outsids stations are !)eing paid 

deputation allouTance at tile rate of 10%o  of the ?mployeet s 

I Dasic pay subi ,!zct to a rna,,Artium of it.500/- avid the applicant 

has been singled out for unequai treatmmt by restricting his 
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Deputation Allawarice to a ceiling 	00- ,of Its. 2'/- 	in terms 

of 01A 'No. 1/4/-2-4-"ZTstt .(P.II) dated 26.12.1934 	hereinafter 

referred to as the OM dated 26.12.1934 	incorporated in th-n 

S -wariiyl s compilation of FE./SR, which is no longer applicable 

in the c-.'-,~ se of' the applicant -  his pay having been revised 

on Centrai Patte~ m for arialog ous posts mthich entitled him to 

!3e treat ~id at par witLI'L thit~ Centrai Governn ~~nt eripio:,,re'e s. 

rn 4.19 	1hat the applLcant had opted for perr. ,ianent aDsw-ption 

in the CIVT in the post of Deputy hegistrar and while the 

absorption process of the applicant was goi'ig on, the eytended 

period of deputation for coripi- ,", ting the aDsorption process came 

to an end on 30.11.1993 and the Hon' ble Vice -Chairman o --;' the 

Guwanati Berich arbitrarily released the applicant with effect 

from the Forenoon of 1.12 .z~.993 - as ag,,airist whicti tne appii-

cant moved the Hon'ble Gauhati High Court in Civil Rale No. 

1019/1994. 14hile disposim.-Y, of the aforesaid Civil Rit'lle, the 

Hon"Ole Gau-hati High Court allowed some of the reliefs prayed 

f or .  and disallowed sone but on Writ Appeal bein ~7 A led 

against thie aforesaid judgmemt, it allowed all the reliefs 

directing the Union of India to extond all consequential 

I reliefs. TCH~,  Union of Inel -La went in appeal against the afore-

sal-VI 'udgrnent of t 1he High Court before the Hon' ble Supreme .1 	 - 	 L 

C ou t v.T'Ll'. i c h af f i me d t' e j u clig I,, 	_,mont of the. High Court. Consequent- 

I-r the applicant vlas reinstated in service and he joined the .Y 

post of Deputy registrar on 16. 15-  97 	d retired on 31-1.1993 

( AN ) - 

f1 . 19 	That on account of the eoresaid 	the 

fixation of pay of the applicant could not be done in the 



11'~ 

9. 

in the Central Pay Scale -even as pa ~r 	t~iruis of the 01A 

dated 26.12.198-4: as or dered by the Principal Bench of the 

Tri',)una'.'L and the applicant continued to drav,  his pc ,  -ty at th e, 

rAnimuri of the Basic Pay of Deput,,,,  Re,-gistrar i.e . Is. 3000/- 

in ti-ie Tribunal -with annutal -increments as and Vien due and 

he has since retired from the post of Deputy registrar. His 

Pension has not yet been properly f Ued even t' owgh tvTO 

y e ar s h ave. elap sed and, he and h i s f ily membe r s are stiff er ing 

a lot. 

20 	That the applicant begs to state that tile, fixation 

pay in the Central Pay scale of Deputy Registrar in terms 

do 
Ate 	 of 014 dated 26.12.19341  as or -red by the Principal Be-nch of 

'N' the Tribunal is arbitrary, '111-3gal and void for the simple 

ing re 	pay s, eason that the Assam Governmqnt 'I - ., a,%i * 	v,  i s- d ti, 	cale s r 

of its employees on Central Pattc i 	analog g ous posts.r  ie 

terms of Old dated TD.12.1934 finding place at page 494 of 

t1le Swarfwl s Comp Ilat ion of 	i s .  a_p licab 1- o ly in ease s 

of imploynes of Public Sector Undertalcings, or t1iose-, State 

Government Opip ,loyees w1hoss scales of pay have,  not been re-

el  oy 	-. C-ntral Pattern. n th~ 

4 . '21 	Lhat the applicant lbegs to state that unlike the 

applicant a feur other employees of thn Gauhati High Court 

jqere sent on deputation to the Guvlaliati Bench of the. TriDunal .  

and they opted for pr--_, rvLanent ai -_isorption ar.1d they vere absorbee' 

in  the ir respe  c t ivp posts. mile need for fi;,, ation of  their 

pay ( after accapi- ance of thq recormniendat ions of the Assam 

Fourth P&j Commi ss ion  jqjt1j-, qf jf~jct from 111/1939) in the 

Central Pay Scales arose a-id t1le r-.iatter 	referred to the 
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Pri-acipal Brnclli for fl.,"ation. On scrut1ny of th;,' ~ cases 

,ferred by the Guwahati Bench, it -was opin--d 13',T the Principal 

Bench that the provisions of the 014 dated 26.12.1934; are not 

app,licali)le in the cases of the employees of tll --,e Assari Governri- 

ent/Gaall/,ati High Court tatlen on deputation and later on 

absorbed in the Tri ~)unal as the Assarti Government had ire-lised 

the peq scale, s of their ertniploye es with e ffe ct f rom 1.1 .1939 

mergjng Dearness Allowance upto 776 Point as on 31-12-33, 

vThareas the Central Goverm.ient revised the pay scales of its 

employe-e-, .- with 	from 1.1.1936 merging Dearness Allovranco 

upto 603 Point as on 31.1'2.1085 &110 as such, It was recommend-

ed, Intnr alia, to the Department of Personnel & Training, 

A.T.Division, North Bloctc, 'Nevt Del'Ini, vide 1ptter dated 25th 
n 

July, 1991, that tll --ie pay, of th- Assam "U'oveL-nrient/G-aLi'll- a -,L,, *I 

I).-T.igl --,. Court eriployees s], iould be Ift xe:ki under th- norrial rules 
V 	I by working out thin pay at 603 Point in V-1p pay scales of 

parent cadre and t'l-len with refPr-nce to such 'nasic, the pay 

In the Central scale, i.e. in the Central Administrative 

Tribunal fi.xed under nornial rules. It was, thtpr alia, stated 

that the pay proposed tolbe fixed by Guwall'.ati Bench is not. 

as per rules. 

it was -equ(-.-sted t'l ,.at Under these circumstances, 

suitalble gutidelfties for fizing tYe,  pay of 'State Governr. ~.ient 

employees on deputation to CAIL who vrere subsequently absorbed 

be issued cl--arly stating i-Jmetl -ler the provisions of O1,J1 -dated 

. 1911 A 26.12 	-are Still applica,31e or not and, if not, then 

as to how their pay may''Ibe regularised. It was alongside 

also stated t1lat the Principal Bench was r ~,-ceivin,,.,, many 

references frorn, the Outlying Benches of the ~ CAT on this point 

and '11-tence it was requiested to Issov,  th- clarification early. 

V 
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A copy of the aforesaid letter dated 2, -.7.1991 is 

annexed hereto and is riarlted as Ann-.xurg;  ' ~73 

4.22. 	That a senior Grade Stenograpilter (3.5jection Graden 

ex-off icio Under B.ecretary to the Private Secretary 	is the 

f  Government of Assam. Th-- post of Deputy rlegi! ~trar in the CATE 

is equal to tflie Under Secretary to t 1l'ie Governr.ie.nt of India. 

his p ent The applicant was 111olding an analogous post in 	ar 

Dppartniont as ik,, ould be -evident from the revised p ay scale 
50/  

Of the applicant with effect from 1-1- - 1 c'89 	Rs. 2975-47 

The revised pay scale of the Deputy Registrar as per the 

Recorm.iendatiorns of th ,:~ Central Fourti.- Pay Comr-.1ission is 

3  -4WO/- p.m. 000 - ~2 

17N 	 vide letter .3  
IC 	 2~ 	

That thereafter the Princ'ipal Bencl 

d ate, d t 1l",  e 6th .1Ljovember 1992 No.CCA/AT/l0(l)/92-93/933(A 

o addressed to the rIdgjstrar. CAT, Guvrahati Bench, as an 

the Assam r in rii 	dire c4ed to regulate the p ay 0 1 1 in t,,- 	easure 9 

Government eriploy-e-ps in accordance with thl- provisions of 

014"t dat-~ d-26.12.1984 after obtaining undertat ~sin gy from the 

All be re-concerned employees that over-payrient j 	arry, i 

covered frori the eriployees concerned as their cases had beon 

referred to the Departinent of Personnel & Training. 

A copy of the aforesaid btter dated 6th 

I I November, 1992 Is annexed 1- ~).retO Md Is r.,iarked as 

Annexure-F. 

4.24 	That as already stated the fiYation of the pay 

of the applicait c 	 I ,ou ld no t be  done eltiner. in terris o f  

OY1 dated 026.12-1934 or under the normal rules and faced 
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with this situation he made various repro sentatiaris to the 

authorities including the one dated 12th January, l9rz)5 

addressed to the Raspond:3nt '14o.1, but nothing could cor"le 

out of it. 

The applLcFirit craves 1.eave of this Jllonlble~ 

Court to refer to and rely on the afore-saidi rppresn'litation 

and underta!t,",es to produce the rnprestintation dated,12th 

J anu a -Pr 1995 at the time of 11"Learing. if necessary. .1 1 	 -1 

4.25 	Th.at under these c1rcuristaaces . , the applicant 

noged the GuvTahati Bench of the Tribunal for redressal 

of his grievances vide Olklio.34/9(33 , vInich came Lip for hear-

ing on 20th April, 1999, aid the Hon'ble Tribunal disposed, 

of the application on the prayer of the In-arned counsol-for. 

"Doth the parties thiat t1fiere are, certain disputed facts and 

It may not be possible for the Hon'ble kribunal to decide 

t i t i disputed facts ancl directed he respondents to con,sikler 

the case of the ap ~,)llcant ano' dispose of the repres.,-ntation 

by a reasarried order as early as possible at any rat-, within 

a period of tilree.montifis from the dat-e of receipt of the 

order dated 20t 11,1 April, 1999. The applicant was also 

allowed to submit a fresh repre sen tat ion iu,- ithin a period 

of 15 da~,7s and directed the Respondents to dispose of the 

r p p re seatation if filed wit'hin the P-riod montionv4d above. 

A copy of the order dated 20th Ai)ril, 1999 passed in 

OA 34/1996 is annexed hereto and is r..iar':ted as AnnexureA 
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Th at , ac c o r d ing ly -, the app I i cant sul ,Dpi i t t e d a f re s-h 

repres ~--,ntation dated 26th,  April, 1999., stating, all hYs grie-

vances tlierc-Ln. For t lrle sak-e of Drevity, the applicant is 

not stating all the statements and suti,)pjissionsmade in the 

representation mentione'd a :)ove. However, the applicant craves 

14 	 - all th e statements Indulgence of this Hon' ble. Court to argo 
	it 

p, ad 	r 	-presentation at the time Of and sabr-Ussioris 	e  in tIpm re 

h e ar i ng 

A copy of tl,,P-  aforesaid repres-ntation dated 

2et'l., April, 1999 is annexed hereto @:-16 ls ~ marI:--d as 

Ann ,.,  mire--- L__— B 

0 
 represecn- a 4.27 	That t! e BeSI-POnelent 11~ 0 - 1  disP Ose-d  0--  t"' 

1. 
tation 4atpd 26t'h,  Ap 

. 
ril, 1999 OJ" the appli carit vide Departrient 

of Pe-sonnel & TralninE,;' sq letter 'NO ,  P-26012/23/96-A-L 
dated 

21.9.99 addressed t o  the Principal Bench of- the 'Cribunal l  

I-Thidlh I-ms colav"'Yedl to the applicant Vide letter N  0  - 

1/97--gs 
. 
tt.I/9831 /A dated 6th Octob-'ar I 1999. 

A Copy  Of the letter dated 6th octoDer,1999 

is anne2ed her-3t'o a,,Id is r;iarked 

4.9 	That the applicant stat ~~ s tll'iat tj-,e Itespondint 28 

"'4o.1 dealt with only para 2 Of the repres'?,ntatian ,-'Iated 

26.4-99 (Anne-yu re-IL) concerning, his deputation 1-1-i . t1he Patna,.. 

Be 	 r ai.,  I is p ay 
,~,I ch of 	Tribunal m~-iere 'he hao opted to t 

in the pay scale of his par(nnt e,5~ partr..ient 	d 	lr-ft 	ou"t 

paras 3 to 6 	Of 	ti ,, ,  a-rdresa-16 rcpres,:?ntatLon 	coy"cr-3"I'll 

cO-,-1 ,jerS j o,,,j  o ,31 his pay in the Central Pay Scale. The 

applicant addiro2ssed a letter dated 15-10-99 fOlIO'vJed 1)y 

14,  
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anot,11er reminder dated 17.11.90 addressed to the respondent 

No.1 and copy endors2-d to the Reg Istrar, CAT, Principal Bench, 

New Delhi and also CAT, Gu-vy.-dati 11nnd-, to comrianicate his 

decision as orderpd !)y the Hon''Dle Tribunal. In rftponse to 

the same a 1,~ tter No.P-26012,/23/96-Al"L dated q  -12-99 has 

been is!~ued to t1hp applicant reiterating, the stand tatten 

in the impugned order dated 6.10.99. 

A copy of t,~r, letter dated 3/6-12.99 is arinexpd( as 

Annexur 

4.29 	That it would appcar from the letter dat-d 6.10.99 

th at the applicant has been alloved to maintain the grade 

PAY of the parcnt cadre post plus deputation (duty) allow, ,:irice 

@ 10% subject to a maximum of Ps.250/- without restrictinf, 

the ma7ir, tiur:i of the scalq of pay of the post on deputation ~ 

as per the OVI dated 26.12.1984. In this connection, it Is 

stated that the Respondints cannot rcstrict the Deputat."10111 

(dutv) Allowance upto a coiling of It.250/- p.m.. as, t~' 

morient the Deputation (Duty) Allovanm ctme to I-,e revl-, 

and specifically a ceiling of F-~.,900/- has been f ixr"l 	v 

terns of (M datr-d 23-12.1984 ceasid to exist and as 

the aforesaid restriction is arbitrary and illigal. Moriovl
~~r,' 

other deputationists vere bolng paid - both at Guw,-~iati 

as also at Patna Bmches, Deputation (Duty) Allovann- 

without such restrictions. 

4.30 	That in the letter datr~ d *3/6-12-09, there Is no 

discussion regarding the cont ~mtlons rals,-,.d by thl applicant 

in para 3 of the represnnt'.'~tion dated 26.4,99 vhernin.v~,- 

O~ it has been repres-~ntqd that on joining the post o c̀ 
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Deputy Registrar in the Guwahati Bench of the Tribunal, the 

applicant opted qptwll for tile Central Pay scale. As already 

pointed out in para 4.5 of this application that though the 

applicant had revisi-d his option vide representation dated 

15.05.91 and orders were passed allowing him to do so in 

file, but the sario could not be implp;nenti-d as, in the meantime 

Vie applicaqt applied for permarient xapxx absorption in the 

CAT ir;hich -was duly recommended and ultimately he was absorbed 

and he has since retired from service as Deputy Registrar 

and so para 3 of the representation has been considered wit ~+ 

- out applying mind. 

4 .31 	That, as to paras 4 to 6 of the represn-ritation 

of the applicant, it has been intimated that the applicability 

of 0.14. dated 23.12.1934 has been discuss ,,..d w1dch has been 

B replied to by the Principal Bench in their letter dated 6.10, . 

bearing 14 o.1,1113 /15/1 /97-33 st t 	Anne xure - 

In this connection i  it is stated t ~ ,at tl)e repro- 
IT, ' C 	 wy I t! ou t t ou cil sentation of the applicant has been disposed of' 

ing any of the points raised by the applicant in 1'As represen-

tatIon and no reason has been mentioned for fixing the pay 

of Shri Gantarti Ray ( Prese -ntly registrar Of the Principal 

Bench) with the aid of Wi 22 e ven t1hough Shri Gautam Ray 

'was drawing pay in a lovrer scale of pay In the SUdcim High 

Court than that of tile applicant anti 'whose pay had not been 

r2vised on the Central Pattern for analogous posts. The 

employees of the tvo High Courts sihiould not be treated di- 

f ferently by the sarie authority. 

5. 	 G R  0 U IN D S 

For that the impugned orders are illegal and arbitrary 

Inasmuch as it has not been tatcen into account the 

points raised In the detailed repres,,nitation and the 
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bas been passift,6Y.Vith a pre-conc-ived notion of 

t 11' i c-,,  n, a t t e r . 

I 	For t1% at if a deputatio:nist opts to dravT his pay 

in the pwj scale o ,  'As parent d0pa.-tn.i- -:, nt, na L 	I, 

en;(Atled to get : (1) his basic pay 01 PILs parent 

cniep a rtment ; ( 2) De a me ss A llo -vlance (DA) ,ull-i at is ad-

nissible in his parent die , 	re p ar t ii n t f 	t ir--ie tO t irtle 

3) IT 	Rc 	 City Cor:ipe oji s.-~ I -n t A 1 1 oi,-,T an c e ( 1-T R 	 n 

satory Alloi--,Tanc-3 (CCA) v,11at is adimissible to a Central,.. 

Gove.-nrmi-nt opiployee accore-in- to the place Of POstinE', 

ano not ERA, CCA etc as adr,.i-ssil-de, in his pareat 

D e p ar trLien t . 

fJ- 

For that the t,n-rrtis of 01A dated 26.12.198el is not 

appli cant - ! ,As pa:,,,  applicE-Oln in t" --  case,  of t%  

-avin ~ been re -,,Asedl on the C ~,ntral Pay Pattnrn for ;,j 

enalo ~,,:,ous posts -zand tl-' 	s 0"  91~ '! 1 1̀3A 

is adr~,dssible Only in 	c~'I'Ses of thosen  er,.1pl(Y y 

have cor.,ie on deputation fror ,  t111 1, Public Sector Under-

tal.,Lings and tf,iose State Govcrnr..-,,.n-nt er-Ployrees Whose- 

a7y IF% aVe 'lot b ee 	se d n re -VL I  or u1nder t -le Process 01 

revision on tl -i ,3 C8ntral Pay pattern and the morftent 

it carle,  to be revis-el on Central Pay pattc ~,, ' n t"Ic-

t a r s o --L 014 d a t e, d 26 . 12 . 19 8 4 c e a s e d t 0 r-,  -x i s t - 

For that in the totality ot' tll ~:? clrc"Urftstances, 

~IU the 	Pay 0 -~' tbe applicant is req,  ired to lbe 

r.-,iaLntt-,.in--d and his 	be fi-ed on th- Central pattern 
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case of in terr.,.is of FR 22 as blas been done in th 

G&ttam lia—r t, --1 -0  -, n D ~,puty Registrar, Calcu.tta 

Ij c n c 	r e se. n t ly t 1, 	R e g i s t r a,, 	P r in c 1 p a 1 Y-, on c'I'l ) 1,11 0 s- C 

are on p ay in t' 	 Lrz C o u. r t ( v,  h e r s f r om, Ifie c 

deputation 	not even revised on t,,e Central Pa~; 

-e was drawing his  pay in a lower scale pattern and 1". 

scale of pay than ti'lat of the applicurit. 

V. 	For that the impuctnec, order5 ftk-not sustainable Z~) 

inasmuch as it 1 -las not ta! ~ren into consideration 

'orriula as su- _gn sted by the Principal Bench 	its 

c orir.,-Luni cation dated 27th July, 1901. 

VT. 	For tll-lat,the impugned order, Llsr~-not, sustainable so 
14 
C we tions ol SpecUl Pay far as it deals with tll-ie- c2,i- ,- 
A 

ate d 	 Basic Paj and tile be trc 	as a part of t h 

Medical Allowance. 

VII. For that the irtipagned order 	I and th e f ix at ion in 

res-pact of t --.e ap jplLcant are discrivii-native and 

L 	 - tile Coastitution of India Aolative of A ticlo- 14,~ ol 

VIII For that in any view of the matter t1he iripugned 

order5&y^.P,not sustainable and lia l-Ae to be set aside 

and quasine d . 

m  at te r s not  Inrov  iou sl  r  f  i led or jo yl jin.~,  ,I 	_#_ — ~_ 

'11-le applicant declares that tile Lmpugned orcier in 

respoct of wl -licIll the pr ,~ sent application. i -,as bee"a filed 

-Ion, ble i , ribumal ~.T 	 L .,as not assal."Ledl and/or pending e f ore th is I ~ 1  1 
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and/or any other Court. The sq)plicant 'Iliad -earlier filed 

OA NO.34/96 praying for correct fixation of his T-)W 1,Th jell 

was disposId Of by an order dated 20th April l  1999 with a 

direction to consider ti l e case of the app~ icant, pursuant 

to VIlich the applicant filed a repres -~ntation, and the same 
has been disposed -L 'Y the Impugned order rejecting the 0" 

claim of the applicant. Hence 9 the present OA. 

Dgpartme-ntal t!ernedins exhausted-, 

nile apPlicEuat declares that he has exhausted the 
Departrlental remedy and ttile-e Is no any other alternative 

remedy than to approach t1lis Hon' ble Tribunal. 

Relief  S  L lit. for 

Under the facts and circumstances stated above 

Dt is most respectfully P-rayed that tile O.A. be admitted 
IT ,  C, 	 cords be called for anti upon hearing the Parties on the 
catise or causes that may be Sho -vn and on perusal of the 

records be pl-ased to grant tile following reliefs :- 

To set aside and quash the impugned orders dated 

6-10.99 (Annexure--~J:) and 12.99 (Annexure 

declare the decision contained in title letter 

dated 27.1.93 (Annexure-B) with re-gard to compu-v  
tation of title pay  and allowances of the applicant 

with reference to the 01-4 dated 26-12-1984 as 

illegal, null and void. 

d1recting the respondents to draw the arrear 

of  the al'P licant f  s PaY with effect frori 1.12.1989 
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to 31,10.90 after revising the Ord -lar 	32/93 

issued unc'isr ' ~'i4o.17/2)/ ~S9-Ec-~tt/1216(il) dated 23.9. ~3 

a ~~ by tho- Patna Bonch of the Tribunal includL therabn 

deputation allowance @ 10% of the Grade Pay su) je- ct 

to a celling, of Fs. 55001-  pl-LI's special pay of Pm. 100/-  

and 1,11edical klloi-,, aace of R,-.. 100/-  per inonth as the 

applicant Iliad not Deen issued card for atten("ling,  

medical covn,r from CGHS durin.-  t1h., ke po-tliod ti -le app -1.1-cant 

was attached to Patna BONicli-,  o.,-':* thn Trilbunal. 

dir--ctin ,,  tille respondents to fil x tll -..-- appliewit' s t" 

P aY 
-~ oc\ in 	Central Pay scale -with effect from 1.11-191,  

on-wards in terms of Fr,  22 as has 'been done 	In tlfle 

case of 6hlri Gauttam r y j  thie -Za: then Deputy r 	31, leg 	strar 

of 	th,:9 	Calcutta Benc ,--i, nov,,,  the Registrar Principal 

13 ench and not 	La t err..is of 0111 d atcd 26  5.12.1934 as 

propos-d by the FA&CAO, Principal D mcl,  N,  e,  x,,T  De l' 

(5) d I r e c t iylgl 	th.-Z 	re ~spo ~Ients, ,.. 	n to r,,!lease 	the arrear pay 

and allo -wances of the. applicant as calculated in 

te rm sof the i,.r aye r rti ade in. Clau se s ( "-~ ) and ( 

e re In above 

Revi se the pen sion and - pe- n sionary: Iben -  f its 

anti paj the arrears; X, 

To pass ~n order directino-  the Respondents to pxy 

interest at at Bavilf-' s norms on the Civas payable 

to the applicant. 

(3) Cost o -f the applLcatLon. 
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(9) 	Trant anY otiflVer relief or rellels to N -flAc!" 

e 	in tj-, q ap ..I) li c a*,It nay I ave bell." entitl d to 

jjjstics ~ squity and lav, . 

The app li can t cjoe s not pray for any interipi relief 

nmeant at t,"i s sta.,7 e . TIT  ol.,Tover, ';)eLn(,  a 	C ~~ntral Go 

servant -je prays for aa oarly hlearLn ~~,:- of thr?~ OA. 

10. Part i cular-s 
. 
of Banlr- Drafft/.Postal Order filed 

in re sp-,~ ct of thie application fee 

11. 

I P.O. -1,40. 

D ate 	
2-000 

Place 	uuv,  ah at i . 

Filed tl ~ rough Advo-cate. 
6 

2 LIL —St 

As 	 In the 

V7,-MIFICATI9L4 - 



lap I J. 

V  I?  rZ I F I  C -A.., -,  mi-  1 0  14  : 

I, 611',., ri Sures ~lh Prasaki 	son of late Muns'ni Prasad 

ar- 0. a,.) out 6.0 a r s , re sident o f Tarun e4-,, a r , 34,d 

Bye-lane, Taruri Nagar, Guvtahati-731005 do 'I -i.-,r--by vicify 

that tit -i- contents of paralg,raph., s 3, /~ -/4  

p an a 6, 	(3 	 am true to my ars 

wid in para,,-,rqOII-1.,:: 4.4 z Z/./3 Z/./,(, 

are 	to ',I)e true to rxy 

~cno,wledge as ftiosc are basid on r ~!cords and- I 111ave not 

suppressed an-.,,r riiaterial facts. 

D ate 
I TF -a 7TLTF~, o T t ap. p I L c an t 

Place Guwahati. 

. . 0 	* * . 6 

I 
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Annexure:-  A. 

'Re 	Ile,  ith  Ad /  In sure  d f  or 

No. l7/29/89-"3qstt./7J59 I 	 - 
Central Administrative Tribunal 

Patna D- ench 

83-A, Sri, Krishna Nagar, Patna 
Date 23.10.91 

M o  
.L 

The F'InaDcial Adviser& CAO 
Central Administrative Tribunal, 
Principle'Bench , 
B-2 W-4, Cutzan Road Barractts, 
1',',ustaxba Gandli -ii Marg. 
New Delhi. I 

Sub:- Pay fixation of Shri S.P S ingh as Private. Secretary 
of Patna Bench (New Dy. Registrar at Gu-%T~I~atil  
Bench. 

1~ S11ri S.P. "Angh was on th , . strength of this Bench 

a/s,  T rivate Seereta -y vilth effect from 30.11.039,  to 31.10.90 

n depUtELtion from GaWhati High Court (nov,  he is on the 

strength of Gauhati Bench of Central Administrativ-e Tribunal) 

At that timn,  he was in receipt of his grade pay in the 

scale of %-. 1200-50-1430-38-60-2050 plus deputation allowT-

ance.S. Nov, the grade pay scale of Shri Singh has since 

be ~?n r--~ vised raising from Ps.1200-20.50 to Fs. 2975-100- 

':~ 575-125-3Po2g-33-125-4:450-130-,,1.750/- fixing his pay at 

th ~~- stag,- of Rs. 39,90/- as on .30.11.39 vide their order 

dat ,,, d 12.8.91 at Appendix VII R revised L.P.O. issued 

accordingl- 	 I I y. The accounts Officer of this Bench 1-tas raised 

th- follovying points to be cla.rified before alloit..7ing th-i 

P ay of %. 1-950/- fron 11.12.39 to 21.8.90 	407-5/- 

f rom 1.9.90 to 31.10.90 in th revised scale of PG. *7EV-

to Ii. 4750/- p1w. ,  deputation allowances -vfhlich com ~?s in 

force, aft-r joining the tribunal on deputation:- 



-2 ~3- 

As per deputation Rule, on ,-2 cannot be deputed 

to a lower scale as in this case i.e. deputed 

in thn scalp- of Es.2000- ,01500 fron 2975-47.50/- 

ii)Pay Plus deputation allowance shoule, be 

limited to tli'!-- riaxinuri of th- pay scale of 

deputation post i.e. %. 350'-')/- in this case. 
\Z 

2. 	it is, therefore, 

ma~y -- ,:,Istrict tll --:o pay of 

pay or we may allov? Ihim 

to 30.3.90 and It. 4075/ 

deputation allowance. 

requested to clarify wh ,~, ther we 

R-,. 3.500/- in 'A-As rn-vised grade of 

the pay ofRm,. f-~950/-  fron 11.12.39 

frOM 1.9-90 to 31.10.90pluts 

Accordingl~y, the pay of %Shri S.P 8 ingi-,, 'eh o  is on 

aeputation basis at Gauhati Bench as Dy. Registrar is 

requir ~~d to 13e fixed in the light of his revised scale of 

p a:; - 

'The sir --Ace- Book, Pay fixatio,-,i o,lder & revised L.P.0 

in original of B11-:1 S.P. Sing',', are s ~--vit he ~:ewith for getting 

& returns. 

Yours faithfully, 

(14d Qutluddin) 
Registrar 

Copy for inforrtiation to t ll -i -~ rzpgistra.r , Central 
Adm.. Tribunal Gauhati B - nch W.e.f. his letter 
No. CAT/GFY /PF/S.P Singh /103/90/1115 dt.21.3.9l. I 

(14d Q),uthuddin) 
Re g i st T ar 
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Anne Yure -B 

N o.DCA/A%0(1) ,92-93/ll23 
Central Adninistrativp Tribunal 

Principal Bench 
Finance, Branch) 

27.1.1993 
To 

The Registrar 
Central Adr-.in. Tribunal, 
Patna/Guwahati. 

Sub: 	Pay f ixat !on o' f Shri S.P.Singh as Private Secretary, 
Patna asid Deputy Registrar, Gux-,Tahatl regarding. 

S. ir 

I am directed to refer to quvrahati Bench' s D.O. 

letter No.SPS/Pay/]--~ dated 11.1.9c, on the captioned subje'ct 

and to clarify the position as tinder -z- 

If the Off icer on joining as Private Secretary 

had opted to drav his parent pay plus deputation 

duty allowance the same may be permitted in 

terris of Deptt of Personnel & Traininp .1  014 d t d 

26.12.34 because revision of scale had tal ,,en 

place after the joining of the office' 

2. On joining of Slh.Slngh as Deputy registrar at 

GUWahati Bench the pwj of the officer be f ixed 

in the pay scale of the Central scale In terrfls 

of 01,41 dated 26.1AT Wa-@,V J@M, QM4; if so 

opted, lay adding one increr.-ient in the lower 

scale at the same stage if available in th 

Central S-cale; if the same stage is not 

available then to the n--.xt 1 -:ighher stage. 

After above (R-xercise, the final fixation 

proposal be sent to this Division after 11-laving 
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all the entries of his parent Deptt. pay fixation 

r..iade in the Service Book and option etc. exercised, 

and f Uation duly exa,.-i-Ined by local Accounts Officer 

1% 

of your Bench, to this Division for concurrence, 

This issues with the approval of FA&CAO. 

Yours faithfully, 

84- ( M.S.Ravat) 
Jr Accounts Officer. 

0 0 0 

I 
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Annenre-C. 

F/No. CAT/GHY/Pay/103/90/176 	SPEC)  POST 

9.2.93 

0 

The Registrar 
Central Administrative Tribunal, 
Patna Bench BSA Sri Krishna Nagar, 
Patna -800 601. 

Sub: 	Pay fixatton of Shri S.P.Singh as Private Secretapy 
of Patna Bench ( now Deputy Registrar) at Guwaliatl 
T  Bench) 

Ref: 	Your Office letter No.17/29/3̀ 9-Pstt/`759 dated 
23.10.91 addressed to FA,,-xCAO, CAT Nev Delhi and 
copy to this Bench. 

I am directod to in%ilte a rafer?nc- to your 

a..L% o r e S a, (I C On r 1111; 1 i C "1- 1 O-n an d t 0 	.',IOULr attn tion to 

FMcCAOI s letter No.DCAb'IT/'IO( -1 ) /92-93/112.3(i'l) kl,-~'Led 

29tL 	1993 	 tO 'yOU M6 th.e an` ,-~ -i?,,,Lgnad 

whereby the clarification sought for has 'Deon ,  conveyed; 

and to request you to send the Sergibe Book of Shri S.P. 

Singh duly completed In all respects either after dravving, 

his arrears for the period when he i.., ,as on deputation to 

Your Bench as Pri-4ate Secretary or after preparing, a Due 	
Fa and Drawn Statement to enalble th -is Bench to mate payment 

for that period and the period during whic 
. 
h he i s on depu-

tation to this Bench as Deputy Registrar. 

Needful may please be done early as his Service 

Book 'and other allied documpnts are urgently required for 

completing entries and to knavi his leave entitlement. 

Please accord priorTty. 

Yours faithfullyli 

8d. 

Registrar. 
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Annexure-D 

No. 27/25/93-9stt/1216(A) 
Central Administrative Tribunal 

Patna Bench 
88-A Shri Krishna Nagar 

'Patna -800 001 g I 

Dated 28.9.93 

OFFICE  OfWM  No.  32L93. 

Consequent upon the revision of his pay scale by the 

uhati High Court w.e.f. 1.1. 3-1989 aad revised L.P.C. issued 

cordingly, Shri S.P.Singh ( Senior Grade Stenographer) 

Pvt. Secretary ii the Patna Bench is allowed to -draw his 

,grade pay plus deputation allowance in the scale of It. 2975- 

100-3575-125-332,9-M-125-4450-150-4750/- as under :- 

2. Regular Pay w.e.f. 
11 10 5zo 

\\\m  ~ 0- 

1. Joining time pay W.e.f. 
1.12.89 to 10.12..89 

- Basic Pay ~? %. 3950/- p.m. 
Special Pay @ Ds. 100/- p m 

,,~DA/HRA/CCA - As admisEt blve~~ 
under the rules. 

~. 1 ,, 	Basic Pay - 3  Ri. 3950- Dep. ' 
V 	 Allow - Q 10% of the Grade, 

t.to.a-ceII-Ing of 

DA/HP%A/CCA As admisEL ble 
under the Raloz. 

.3. Increment v.e.f. 1.9.90 Raising his B.Pay from 
1  3950/- to 1~.4075/- pez// 

month. 

Mohd. Qutubuddin) 
Registrar. 

-C opy t 0 : 
FA&CAO, Central Adrin Tri"Dunal, New Delhi with 
reference to their letter No.DCA/AT/.15(1)/9̀ 2-93/ 
1124(A) dat ,~ d 27.1,93, 
Accounts Officer, Central Adrm Tribunal 
Patna Bench. 
Section Off icer(A)-II CAT Patna Bench a 

. 
longwith 

LPC in 
0  
'riginal for drawal of arrear and issue 

of revi ~ ed IPC. 
S. S'hri S.P.Singh, Pvt. Secretary presently as 

Deputy Registrar, Central Adr.m. Tribunal, 
Gauhatl Bench, Rajgarh Road, Bhanga-garlh, Guwahati-5. 

4. Accounts Off icer, CAT, Gauhati, Bench , Guw&iatl. 

Mohd. Qutbuddln) 

\ - 
6~ - 

 C0 
/ 
	

Registrarl 

Z 

C) 



1 , 	- 	I , *1 

it 	 28. 

Annexure-"3, 

N o.DCA/AT/Gawah at 1/3010 
Central Administrative Tribunal 

Principal Bench, New Dellii. 

B -2 9  N-4 Curzon 131oad Barracks, 
Kasturba Gandhf Marg, 
New Del1A. 

27th July, 1991. 
ftwoom 	

Mae 

To 

The Director (AT) 
Department of Personnel & Training, 
North Block, New Dellii. 

Sub: 	Refixation of pay of High Court & Assam Govt 
Officials consequent upon revision of pay scale 
V.19.f. 1.1.1989. 

Sir, 

The Assam Government have re -01sed the pay scales 

of their employees w.e.f. 1.1.1989 merging D.A. upto 776 

Point as on 31.12.88 whereas the Central Govt. revised the 

pay - scales of its employees weeof * 1.1.86 merging D.A. 

upto 608 Point on 31.12.1985. 

2. 	In Guvahati Bench of the Central Administrative 

Tribunal employees of Assam State Govt. and Assam High 

Cour-t with sultable experience of working of courts were 

taken on deputation initially and subsequently absorbed 

in Central Administrative Tribunal w.e.f. 1-11-39. Their 

pay and allowances were regulated in accordance with the 

provision of GOI MHA Deptt of Personnel & A.R. OM No. 1/ 

4/84--gstt/P.II ) dated 2 -6.12.84 during the period of 

deputatiby/l. 'On their abs . orption, their pay was fixed in 

accordance with tile provisions of O.M.No. P.1(11)S.III 

03)/67 - dated 20.1.1979 of the Govt of India M.O.F. Deptt. 

of 3xpenditure and No.A-27015/l/90-AIL dated 31.10.1990 

of the DoPT. 
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,innexure -3  -Contd, 

3. 	The occasion for refixation of pay of these eMploYees 

arose on revision of their pay scales in pa-rent department 

cadres v.e.f. 1.1.89 1* 0 before the date of their absorption 

in CAT i .4_1 . 1 .11 .1939 . 

It is felt that the orders dated 26.12,84 aro- not 

applicable now in their cases as their pay scales have been 

revised merging D.A. upto 776  Points as compared to Central 
I 

pay scales where D.A. upto 608 points was merged. The S-tate 

Govt has given better pay scalos than that of Central scales 

for comparable posts - 
~7 

The pay in thes3- revised pay scales should be fixed 

. under normal rules by wo.-Iting 011t the pay at 603 Points in 

these scales of parent cadre and then with reference to such 

scale of pay , the pay in the Central Scale i.e. in CAT 

f ixed under normal rule-9. In the case olo posts not involving 

higher duties and responsibilities the pay be -fixed under Fr% 

22 , (l)(ii) ( nov revised FR 22(2) and In other cases tinder 

FR 22(c) 	( now revised FR 22(l). The pay proposed to befixed 

'jy Guwahati Bench is not as per Rul@s. 

It is therefore requested that suitable guidelines 

for fixing the pay of State Govt employees on deputation 

to CAT who-were subsequently albsorbed may please be issued 

clearly stating whether the provisions of order dated 

26.12.84 are still applicable or not and, if not, t1len 

as to how their pay may be regularised. We have been 

receiving marry references from the out ~ying Benches 

of the Central Administrative Tribunal on this point. 

c ontd.... 
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The clarification will be issued only receipt of instructions 

fr6n you which may ktindly be given at the earliest. 

Yours faithfully t  

Sd.( N.K.Ua) 
Financial Adviser andit CAO 

Copy to the Registrar, Central Administrative Tribunal, 

Rajgarh Road, Bhangagarli, Post Box go. 58, GPO,  Guwahati- 

781 001 with reference to his letter lJo.CAT/GHY/Fixationh 

34/l/86/999 dated 9.7.91 with the request that a copy of 

notification of Assam Governnent and Assam High Court 

issued for revision of pay scales ,  fror,,11 -1-89 may please 

be made available. Innexure contained 1 to 4 pages has 

been reveived but at page 4 it has been stated, corltinue ~ 

on page 5. Page No.5 may be sent. Further the copies of pay 

fixation statements of all these er.1ployees  approved by their 

arent department along-vitil -'. their service books may also 

be sent to this offic:e for scrutiny and, approval of revised 

pay fiyation proposed in their, cases, In the light of 

Instructions to be issued by the Department of P ers)nnell 

Training with wh8m the matter has already been taken up.. 

Sd. xxx , 

DeVdtg Controller of Accounts. 
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Rezis&erd 

No.DCA/AT/lO(l) /92-93/9831(A) 
Central Adr.-iinistrati-ge Tribunal 

Principal Bench 
Finance Branch) 	

6th.Nov'1992. 
To 

The Registrar 
Central Administrative Tribunal, 
Guw& at i Bench 
Guvahati. 

Subject: Refixation of pay of High Court and Assam Govt 
Officials consequent upon revision of pay scales 

W.e.f. 1.1.1989. 

Sir, 

I an, directed to refer to your letter No.CAT/GHY/ 

Fixation/34/l/86/1079 dated 7.8.91 on the captioned subject 

~nd to s&j that the Pay r4iAation of State Government/fligh 

Court officers/staff ejuring the terms of deputation, on 

revision of pay scale In the State Government w.e.f. 1.1.89 

may kindly be regulated in accordance -VTith the provisions 

of Minl q ,.~t. o -" Home Aff airs Oyl JJo.1/4/34-rstt(p-II) at. 

=26.12-.84persen'tly and the arrear etc be paid after obtaining 

an undertaUng that over-pajrnent if any will be recovered 

from the employee concerned. If the same is pointed Cat 

at any stage by Deptt of Permnnel Traing or Audit as 

their cases have been referr2d to Deptt of Personnel & 

Training. 

In future taking pe-LsDn on deputation holding the 

posts on higher scale of pay in their patent deptt be avoided. 

Service Books of 7 employels are returned herewith. 

Kindly actmowledge the receipt. 

This issues with the approval of FA&CAO. 

Yours faithfully, 

M.S.Rawat) 
'Sncl. 7 Service -3ook. 	Jr Accoun-Cs :Officer. 
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Central ADMINISVINTIVEM TBIBUNAL -. GUWAFATI BEINCH 

Original-,&Rligation'No.34 of  1996. 

Date of ~Order -. This the 20th day of April,-1999, 

Justice Shri D.N.Baruah, Vice-Chairman 

Shri G.L.Banglyine, Administrative M-ember. 

Shri earesh 
son of late 
Re sident of 
Dispur, Gaw 

By Advocate 

Prasad 6ingh 
Munshi PrasJ Singh 
3rd Bye-Lane, Tarun Nagax, 
ahati-781005. 	 Aj)plicant 

Shri B.K.Sharm a. 

—versus — 

Union of India, 
represented by the Director, 
A.T.Division 
Department ol Pers)nnel & Training, 
Government of India, 
New Delhi-1. 

Secretary to the Government of India, 
Department og Persannel, Training. 
Public Grievances etc. 
North Block, New Delhi=l. 

Financial Adviser'& Chief Accounts 0 -'Llficer, 
Central Administrative Tribunal, 
Principal Bench, 
Kasturba Gandhi Marg, 
New Delhi-l. 

Registrar 
Contra! ~Aminlstrative Tribunal, 
Patna D-en-1- 
83-A gri K-'r' fshna Nagar, 
Patna.- 800 001. 

5.The Registrar, 
Central Administrative Tribunal, 
GuVahat i Bench , 
Gutivahati-5. 

r~e  spondent s o  

By Advocate Shri B.C.Pathak Addl.C.G.S.C. 

0  R R 's  R  : 

 7 

BARUAH J.(. __V.C. 
is 

Applicant's s grievance bef ore this Tribunal/ that 

he was denied the benefit of corr ~, ct fiyation of pay. Being 

aggrieved the applicant submitted representctions. The 

Contd ... 2 

- 4r 



representations have not yet been disposed of. Hence the 

present application. 

2. 	Heard Vir B.K.8harma, learned couns,~tl appearing on 

behalf of the applicent and Mr B.C.Pathak,learneel Addl. C.G. 

S.C. for the respondents. The colansel for thT! parties have 

submitted before us that there are certain disputed facts 

and It may not be possible for this Tribunal to decide the 

disputed facts. Both the parties submft that the matter may 

be sent back to the authority to dispose of thip representat-

Ions and to consi.0er thie case of the applicant by a r ~'asoned 

order. As agreed by the pattes we dispose of this application 

ith direction to the respondents to consider the case of 

the applicant and dispose of the repre sent at ion by a reasoned 

order as early as possible at any rate within a period of 

3 months from the date of receipt of this order. Mr 81harma, 

learned counsel for the applicant SULI)MUS that the applicant 

riay be allowed to submit a fresh repre sentat ion, giving detaLilS 

bf his grievance. Mr Pathak 1Aas no objection. Therefore, 

we allow the applicant to subnit a fresh representation 

giving details of h1s grie vance witilin a period of 15 

days from today and if such repro szsntation is filed the 

authority shall consider and dispose of that representation 

alsovLthin tlie p ,?riod nentioned above. 

The application is disposed of with the above 

dirc-otio,t s. Cansidering tl -,,p I -, e - 	e 	an 	aa e I 	 ntir.. -acts 	c, c ircur-,ist, c  s 

o f th e c a so we 11 ". oi,,Te ve r Y,,i 	n o o 17 d e r a s t o (-,~ o 6, t s . 

3d. Vieg-Ch., airtim 

8d. K-embar(Adm-i) . 

0 0 0 

6-0-7~ 
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From : s.p.'singh ,
f I  

3x-Deputy Reglstrar ~ CAT) 
ard Bire-Lane, Taran Na ~, ar 

j 	
;~j 	7 Dispur, quwa~,ati-Z81005. 

Dated, tlhe.Zoth AptLll 	C) Q 

To 

The Secretary to t,  q Ovp 11 U 	. rnr,.I p vl t of Jjdj 'q  
De artr--.,,ent of Personnel & Tratqing, Pubiic 
Grievances etc. Governnielnt of India, 
New Delhi-1100 01 0  

2. The Fll-aCAO 
CAT , New De Ill i 

Subject: 	
10  . A  2  8  "t /9-6-  .-  

Sure sh Prasad Singh 	 Aj).i)  1  i  c  M~t , 

Ve r su s 
Union of India and others ... Respondents, 

Sir, 

The aforesaid OA 84/9(3 f -led, by  pIn 	the I 	 I 	 ~ 

Gtin,,, ahati Bench, ol~ the C!3ntral J','&f~,ILviistrative Tril-)unal 

Yiasq bean 11-,~-ard and disposed of by t1je Tribunal vi-de. 

ord ,:)r deted 20-tll -, April ic"99 	I 	 L i(PhOtO copY of the order 

el-lc l osod) Wit' 	the direction if to e .j j.,cp o c,;e  Of the represen- 

tatio"Is 1 1Y a reesoned order as early as posA ble: at any 

ra I  te within a. period of 3 months from tjTe date of receipt 

of this order". The Hon'ble Tribunal has further allowed. 

me to submit a fresbr representation giving details of tile. 

grievance--, , withiin a period of 15 days -Lrori tile date OIL-' 
. 
t ~,e 

order and if such represent at ion is filed tile authority -VA11 

consider and dispose of that represent at ion wLtill in til e  

period rientioned above. Accord1rigly, I am making this 

representation for your doing the needful. 

It mW1 be stated herein that the aforesaid order I 

dated 20.4.99 joassed by the Hontble Tribunal 'has already ',)een 
COMPlUnicated to  YOU On 21 -4 - 99 for ta'-in ~ 11 gr necessary c-Lctio,,,. 
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2. 	That I reiterate v:biat I hav,  statnd Ln P..iy r-prosintations 

dattd 12th Januari, 1996 ( Annexure,-I to t1he OA 84/96) addressed 

to you and dated 18.3.1993 addressed to the FA,,3c'CAO, CAT, 'Iffew 

Dellii( Annexure-G) and wish to add the following : 

(,,a) In his written statement the Registrar, Patna 

e  

_fjc' il  ( r,  

- a c1n ( respondent No.4 in the OA) has admitted that I was 

'n"~ not allowed to draw Medical -Allovance Col Is. 100/- p.m. , as 

also Deputation (Duty) Allovtiance, ~~p .10% -.of _the Bas~lc Pay subject 

to a maximum of Fs. 500/- which I was entitled to get la-wfully. 

(b) As to non-drawal of Special Pay @ Rs. 100/- p.m. 

It, has been contended by the Registrar Patna Bench, that the 

S ecial Pay could not be given 01,jinv 

	

P 	 , to the fact that the 

incumbent vas a Senior Grade Stenographer In his parent 

Department- -Rhich was a lower post in comparison to the post 

of Private 8 ecy in the CAT which was higher In pay and post 

is factually Incorrect and misleading. I was a Senior Grade 

Stenographer ( Selection Grade Private 6 ecy) in the Gauhati 

High Court and was appointed as a Prkvate S ecretary in the 

CAT which was a lo-wer post. 

In this connection, it may be relevant to point out 

here that the nomenclature of the posts in the G auh at i 

High Court as also in the Assam Government are identical and 

as per the Assam Stenographers' Service Rules, a Senior grade 

Stenographer is the ex-officio Under Secretary to the Government 

of Assam. The post of Private Secretary in the CAT I s mu ch 

below the post of Under Secretary both in stati .is as well as In 

the scale of pay. 
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The scale of pay of %. 1200 ~-2050/-,p.m- in my parent 

departr-.ient vas the unrevisad pay scale Vhich came to.  be 

revised as 2975-4750/- with effect from 1.1.1939 vhtidi 

was much higher than the pay scale of Rs. 2000 -3500/- P41 - 

The unrevised pay scale of the PS in tble CAT was only Rs. 

600-'1200/-*v11Ich was mdch lover - than the pay scale of 

Rse 12 00-~05b/-'p*.m. in 'MY  parent department. 

(c) In view of the aforesaid, I an entitled to get 

grade pay and allowances 21tis  a Special Pay of Ps. 100/- 

P on' * I  Medical Allo*wlance @ Fs. 100/- p.m. and Deputation 

(Duty ) Allovance @ 10% of the basic pay subject to a 

MaxYman, of Rs. 500/- p.m. for the 'perioZi from 1.18.89 'to 

20.10.90-with interest  frbn thb date of its falling due 

till the date of payment. 

3. 	1 .  joined the Gui-jahati Bench of the Tribunal as Deputy 

Registrar on 5.11.90, and on my joining the post of Deputy 

Registrar, I opted for the Central Pay Scale. 

40 Vide order dated 27.1.1993( Anne zu re -B to the OA 84/96), 

the FA&CAO, CAT, New Delhi has directed. to fix my -  pay in 

terriis of OM dated 26.12.1984 ( finding place at page 494 

of the Swamy' s compilation of FR/SR' Part -I) The same is 

not maintainable in Im# as well as on facts. 

5. My pay having been refised in my parent department 

on the Central Pattern for .  Identical posts with effect 	
% 

f rot.q 1.1.1989 , my pay - ouggl -tt to have been f ixed Linder the 

normal rules by Vorl'Ung out the pay by merging Dearness 
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Allowance upto 6308 Point in the pay scale of the parent cadre 

and then with r?ference to such Basic Pay in the Central 

scale i.e. in the Central Administrativr Tribunal, as 

suggested by the FA&CAO vide his letVr dated 27the July 

1 ,991 km-'xure('M_) addressed to the Di.~ector (AT), Department 

of Personal and Training, NorthV Block, Nev Delhi. The 

reason for deviation frori the aforesaid stand later on 

Is not understandable. 

It P..iay be pointed out hero, that Shri Gautan Ray, 

~
V 	the present Registrar of the Guwahati. Bench of the Tribunal 'X  

/ ~ 
vas ta!tten on deputation as Deputy Registrar in the Culcutta 

Bench of the Tribunal frori the Sikkim High Court. His pay 

has been fixed with the aid of FR 22 by the MCAO even 

though 5 hri Gautam, Ray vTa.5 drawing lower scale of pay 

In his parent departriient thah that of riine in my parent 

departm,ent ans whose pay had not been revised on the 

Central Pattern for for analogous posts. The employees of 

the two High Courts should not be tr,,7atpd differently by 

tj-o~ samin authority. 

6. 	Apart from vlilat I havi stated in my earlier 

repro sentations , I IL,Iavn the honour to bring to youl,  Idind 

notice that . the tern, s of 0111 dated 26.12.34 is not applicable 

In riy case for the following reasons calso :- 

(a) For conversion of pay scal ,~! from thn. State 

Governrient pay scale to the qentral Pay Scale 

on deputation to Central Governnent, Dearness 

Allowance, Additional Dearness Allomance and 
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Interin Relif i.-Ilich are allowed only -when 

the pay Commission is sitting for fl,%~ a,tion 

of P 8: o;* Scales of tbR eriployeps and not vlmn 

the recommendat ions of the Pay Comr -tission have 

been accepted by the r ~~ spectivp- Government 

are takend into account for fixing the Basic 

PaY in the Central pattern anti the above 

allowances ate tbe determining factor in 

arriving at the Basic scale of 'pay in the 

Central Pay scaaLes, 

b) 	T'hough, th ,  Assari Governrient ELCCO--pted the 

re comriendat ions of thn-,! Assan fourth Pay 

Commission to -relsase Dearness Allca ,,Tance 

to Its employe(, s on Central Pattern as and 

when It fell due, but the. ZState Government 

is not in a position to do so d ue to financial 

constraints and it is lagging for behind the 

Central Governemtn In releasing Dearness Allo-

wance. on Central Pattern, say a year or two. 

( c) 	I was getting less percentage of D(-.arness 

Alloizance over my Basic Bay than my counter.. 

part in the Central Government , ,,Thich would 

result in a conslderal~)l,? rpduction -of tile., 

Basic Pay. 

N 

(d) 	The formula. suggested by the FA-3:CAO in tile 

facts and circumstances of my cas- vAll be 

t  A I h e Most suited as In the absence of which 

ne 
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On elease of every instalment of Dearness 

Alloi.,Tarice by the Government, of Assam, the .  

Necessity of a fresh fixation of pay in tj jC- 

Centr,al Pattern would arise till su ch time  

the Dearness AllovTance of thE
~ Stat ,? Goverrmient 

employees is equated with the 0entral Govern-

P-V~nt employee s inthe
,  identical posts. whi ch 

is impracticable. 

Bpfore closing, I most respiectifd1ly  bring to OU r 

-kind notice that I have already retired from service with 

effect from, the afternoon Of 31st January, 1998 and my'.  pension 
118, s not Yet be n fixed and due to which MY faMilY is Suffering. 
1 9  therefore, most I'LILMAY pray that this matter may kindly 
I  I)c -resolved favourqbly at an early date. 

Thanking You. 

Yours faithfully 

Sd /- 

Encl. ~Order dated 
20.4.99 Veassed 
in O.A.84/96 

( 6 -P . S ingh ) 
l,'x- Dpputy Registrar(CAT) 
3rd Bye-Lane g  TarurVaga , Dispur 9  Guwahatin-731005. 

A 
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Annexure-I, 

CWTRAL ADMINISTRATIVS TRIBUNAL 
PRINCIPAL BENCH, NZ4 DULHI. 	Most Imriediate 

By Speed Post. 

Farifflrot H ou se 
Copernicus Marg 
Ne'w Delhi 110 061 

No.PB/15/l/97-Ustt/9880/A 	Dated 6th October'991 . 

To 

Shri S.P.Singh 	
4. 

?-x-Deputy Registrar(CAT) 
3rd Bye-Lane, Tarun Nagar 
Dispur l  Gnvahati-78100 

 , . I 

Sub: 	OA No.84/096-Surpsh Prasad Singh,  vs Union of India 
Others. 

Sir, 

I am directed to refer to your representation dated 

26th April, 1999 on the above subJect and to say that the 

matter has been ex ~iiiined in consultation with Sstablishrient 

Pay Unit of Department of Pers)nnel and Training vho brave 

agreed to allov you to draw grade pay of your parent cadre 

post PI 	eputation duty allLowance @ 10% -subject to maximum 

of Rs 250/- and without restricting w.r.t. maximum of the 

scale of pay of the post on deputation as per Department of 

Personnel and Training OM No.1/4/84-'9stt(P.II) dated 26.12.1984. 

However, this is subject to the condition that You -vill be 

alloi-red to draii HIMACCA an~ DA etc during, the period of 
deputation as adrilsd. ble to 'you from time to time in your 

parent departt. 
I 
~Y~ ;;ri 11 not be allo,wed to draw,  H%A, CCA 

and DA etc as aelmis!i ble to the Central Govt employpes In, 

the Central Governr.ient6f. 'ices. 
10  

2. 	As regards to your claim of Special Pay, drawn in 

parent Department, it is also not admissible under Rar-a 

1(ii) of the aforesaid O.M. dated 26.12.1984,  referred to 

above, since allo-wances of the parent Departr,*nt are 
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admisIble, If the same allowances are avai161-ile to the 

officrirs of comparable status in t1ie Governrient, and this 

special pay is not admisssible to the offic ~,rs of this 

Tribunal. Moreover., your parent Deptt. i.e. Guw&hati 

High Court vide their letter No.H CAT-19/86/2,%3 Nstt 
	C 

dt. 7.2.90(copy enclosed) has already clarified the 

position that the Special Pay will not be tr -lateed as 

part of the Basic Pay, as per provision of FR 9(21)(a) 

vhIlP on deputation in the Tribu 

30 	regarding Medical allowmce, it Is statod tillat the 

s ame could not be allom,--d to you as CGHS facilLties are 

available at the place of your posting in the Tribunal and 

any Govemr.11-m-t officer/employee either direct recruit or 

deputationist on for-eign service or rev ,~ rsa forai:,,,n service 

basis can avail the facilities by contributing prescribed 

rate of contribution. 

4. 	This spea~-,ing order is Issu-nd with the pproval of 

Hontble Chairnan. 

Yours faithfully, 

31ncl. As above. 	 6d. ( A.-L~ . Ajinan!) 
Deputy Registrar(IT) 

Copy to : 

The Deputy Registrar, Central Administrative Tribunal 
Guwahatt Bench for information and necessary action. 

The  Under i5ecratary(kT), Department of Persohriel & 
Lraining, Nort',Bloc,r-, 'liew DeLhi, wvr.t. their letter 
No.P-95012/23/96-AT dated 21.9.99. 

0 0 0 0 
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Governnentof India 
14intstry of Personaina l, Public Grievances and Pensions 

Department of Pe ~rsonnel & Training, 
'4 ~L I  w D%lhl. 

No.P-2yo-012/22/96-AT 
	

Dated 3,12.,,2.9 

r' 06 Dec 1999 

To 
Shri &.P Singh" I  
3x-Deput; Registrar 

I 
 CAT 

3rd Bye-Lane, Taran Nagar, 
Guwaliati-731005. 

Subject: OA No.84/96-Shri 8 uresh Prasad Singh vs. UOI and 
Ors before the Guiviahati Bench of the Tribunal - reg. 

Sir, 

I am directed to refer to your letters dated 15.10.99 

and 17.11.99 on the above subject and to say that the matter 

was examined in cona ltat ion with Pay Unit of the Department 

of Personnel and Training vho are of/the opinion that this 

Department OX. 140.1/4/8­ 4-3?stt(.P.I 	dated 26-12.19S.4 is 
applicable in your case. Accordin ly a reply was sent by the 

Principal Bench of the CAT on 6.1 .99 after oh-taining necessery 

approval frorti this Department. 

2. 	Regarding Para 3 of your representation, It nay be 

pointed out that you had revised your option vide, your letter 

dated 15.05.1991 addressed to the Registrar, Guwahatl Bench. 

In Para 4 to 6 of your representation, the applicability of 

Yhe Office klemorandum cited above has been discussed which 

has been replied to by the Principal Bench in their letter 

No.PB/15/l/9­ 7_3stt.1 dated 6th October, 1999, 

Yours faithfully, 

Ed. xxx 
( B.S.A.Padnanablia). 

Under Seeretary to the Govt of India. 

0 0 0 0 * 4 
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EFOR E Th E C ZT RAL 	 E TRI3U~ AL GLAVAJ-I jt-~-j BiVCH 
WVIAHAf I. 

O.A.  103/20X 

Suresh Prasad Singh 	Aeplicant. 

versus 
Union of India and others... Respondguts., 

And 

In the matter  of-

Filing of ) ' ,pocuments in support of the 

contentions made in the application. 

The applicant Most Respectfully 

begs to file the followingZdocuments in support of the 

contentions made in the application : - 

A photo copy of the relevant extract 

from the Service Book of the applicant 

wherein it has been mentioned that the 

Pay Of Sri S.P.Singh, DR(A) has been pro- 

vi si on al 1 y fix ed at 11s. 300C)/ - w - e. f . 5 1  11. 90 

vide 0AT/GHY/Fixation/3/V1/W at Page 71/N. 

A photo copy of the letter  No.HC.VIII-3/84/ 

17370/AC dated 16.8.91 from the Registry 

of the Gauhati High Court, Guwahati. 

Relevant extract from the—As- sam Stenogradhers' 

Rules that the post of Senior Grade  Steno-

grapher is ex-officio Under Secretary to 

the Government of Assam. 

W ritten Statement of Respondent No.4 filed; 

in O.A. 84/96 on the self -same matter parti-

cularly paras 6 and 17 of the IWS. 
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5. 	A certificate dated 10.3.93 issued by the 

Superintendent (Accounts) , Gauhati High Court 

as to what would have been the Pay on the 

Central Pattem had it been fixed on 1.1.86 

as has been done in the case, of Gentral Govern -

ment employees. 

Under the circumstancest it is 

akost R espectfully prayed that this Hon'ble 

Tribunal would be pleased to accept the 

aforesaid documents for the just decision 

of thc- case. 

And for this, the applicant, as in duty bound shall ever pray. 

V BiI F1  GAT I CN. 

1 1, Shri Suprpsh Prasad Sinq ,h, son of lateMunshi 

Prasad Singh, resident of 3rd By e—lan ev  Tarunnagar, Guwahati 

do hereby state that the statements made in the application 

are true to my knowledge, infon -nation -and belief. 

A nd I sign this vcrification today the Ist 

day of October g  2001 at Guwahati. 

D.ecl ar ant 

r] 

16  --- 	 , - ft6~.' 	
. 
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'1111 ,' GUIVAITA ,r] ivic"' 11 COURT 	
Annex Ure 

I COI j RT OP' ASSAM, NAGALAND, NIE(MALAYA, N)ANIPUR
~ TRIJPTA ~ A, MIZORAM & ARUNACIIAL P IRADJ ~'Sij 

Piz 

culuty Registrar (A1cr'J - , --'' 

I AUG 1971 

(., AU.1-JAT1 HIGH COUJ"J', GUW1%1LV1 - J--78JQ01 

-3 trm r, 
Ce-11t:r 'll Arjj11j.11iStrn1Avt'-- Tribunal., 

Dl~ lc(l 

rixati 011  Of pay of Shrl S91'.Gingh1S(-,jij.Or Grade Stenographer 
0 1-1  Ck'j)Utation to CAT, 

YOU17 3etter No.CAT/t-)ri~/A/7-S/-B/48/87,,3td. 4e*7*91s, 

COT 'Sequt-nt U P O" t1le  rcl;"S iOn . 01~ "PIY SCal('s of the officer3 
ci rid r, t-a f f of jj) j :a 1-1 jg j-j  c ou  rt W.  e.  f  , 1, .

1 - 89  as per recoinmendation of 
1-11c A,-san Pay Commission,the pay of Shri S-',-) -Si1)qb,.the' then senior 

Stetiograpber of this Regi,,;try( on depiitati.on to -pour Tribunal) 
ha.5  b-Cell fixed at rz. 3,,02S/- oil 	 the revised scale of 

Hi:s (3,-Ate or- npxt 
UcrOment fal. Is duo on 1. 9. 89. 

I arn, Lhe i.-e fore, to 	 ed T., ' P C, in 
rcnqat ~.;Ct of" 1-11(~ '3f(-)J..- cGaR1 orficer f(yr y (D,,I r  

r('Ceived v .A.U) yc,-i)r .1( ~'Ctcr 	 is al-qo xot ~)xned 
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IF As SA,~L~,,  TIONS 0 X 	ACTS,RULESjji 	CA re -%%V. 

101  
Rwes I I & 12.. 

	

vL-,= , nt  of 	Secreanes In ~ccorda~~ 
die  C;o' 	e to 

-z  As~~, §~tariit Admi- 
- qratiba Esta~iishinent - 

by promotion from Stenographers . 
Grade-1 in accordance with 

Rules 11 & 12. 

by recruitment in accordance with 

Rule 6 and Schedule-1, Part—B. 

by recruitment in accordance with 

Rule 6 and Schedule-1, Part—B. 

by direct recruitment in accordance 
,q,jth the  provision of Rule 6 and 

Schedule-1, Parl—A- 

6. Direct recruitment 
in t h e ca dre  of Stenographer Gmde-1111 

and recruitment in the cadres of StenogMpher GradeJI and Stenoar ,  

pher Grade-1 — (1) Appointment to the cadre of Stenographer Grade-III 

shall be made by - dilrect recruitment and the cadr-- 
of SterlogTaDher Gr-.de-II 

and Steno--rapher Grade -I .Shaii be filled up 
by recruitment in accordance 

StEnO-an- with the procedure as provided in this rule. For appointment to tli- 

pber Grade-I from StenognphLr &1-2 de - ll ,  One should complete 
6 years of 

continuous service in either or in both the cadre of Stenographer Grade-11 or/ 

and Grade-III. The appointing AuLhcqiry shall make the appointment on the 

basis of the recommendations made by 
the Commission in accordance with 

the procedures hereinafter provided- na  ely :- 
h vear the Appointing Authority shall Before the end of eac 

make an assessment rtgarding  the likely number of vacancies 

in the cadre of StenO-Eraohe- Grade-Ill to be fiffled up 
by direct 

-in the 
- 
ca.;:~~ Of Stenognpber Grade-Il and recruitment and 

Grade-1 to be filled up by re ,­Lutmont durin. the next year and 

shall intimate the s2 
 t-hrough the Government in the Secre 

tariat Administration F-stablisbmeat Department to the Com- 
r witli'tbe' ralssion or'the Board. as the case may M togethe 

n-in- to Sched 
details about reservation for candidates belo ~ -1 

Wed Castes, Scheduled Tribes or  any other caleeory as laid 

down by the Government as provided under Rule 
15 and about 

Ch reservation- the carry forward of su, 	IV  reQuest the  Commission 
The Gov"ernmen[sbail siraultafi&OUS 	

ornmend  a list of or the Board, as the case may be to rec 
of each of the concerned cadre, separate candidates m respect 

ly for dir-ect recruitment and for recriiitment, in the order 
of 

pTeferencel. 

~6 
Department. 	-:J1 

- (2) Senior Grade S tenogra-
pher & Ex-Officio Undcr 
Se=tary to the Govern-
ment of Assam. 
Stenographer Grade-I 

Stenographer Grade-11 

Stenoggrapber Grade-III 

VOL.H 19964 

either before Or after, tb the  
rignted'to 	

ervi, 
Inces k, 	 jese  rules; cemem of tI comMen 	a - sr 

 'duled appended to these rules; be  
-Scbidule" 	 at includin." the trat7- means th ,~ A ssam Secretari 
-Secre- 	

's Secretariat; chief minist-r 
2as the list referred t

o  in clause - (d).-Of sub 
ocrselect List' no 	 -rule (6) of Rule 12, 6 and sub rj]e  ~I) of Rule 	Stpriograpbers' Service; 
­Zervic-e- means the Assam 
'Year meas the calendar Year 	 of the 

— (1) 
The service shall consist 

3. Cadr-e and statT---  
foUowing  cadres 

special Officzr a-ad F-1-OffIciO Deputy Secretary to the  

Governme= of Ass -an', SecreLahat Administration  Estab-

lishment  Devz,-tment. 	Ex-Officio Undeer Secre- 
Senior GT-,?--'--  SMTIORral?ber and 
tary to the Goverarrif at of Assam- 

Steno!  Gadp--I- 
TI .  

steno-grapber Grade-1 
SLenoog-rapbex Grade-Ill. 	

-Off-Ic io  Under Secretary to ,oa (1% senior Grade SLan =-rapher & Ex Lj 	
no-arapber 

Gmde-1 ,  Stenographer Grad'll 
the Government of Assam ~. SIC 	

e Secretariat and other State 
and S t_- noo-rapber Grade-III av pointed in Lb 

Go,erajr~-nL Offices shall be 
deemed to constitute separate cadres in the 

respec ti vp- g-,ades in respect of each such office. . 	,v also include any  post equivajent to a post In 
The se-VIce 

. 

 - 	 I d any cadre or post laid down 
any of the cadres mentioned in sut> -n-'le  (1)  an  

time to be includzd in a cadre of t - he sel"ce" 
by  Gove—­ Me2t from  time  to  dr~ S  of Spp  cial Officer & Ex-Officio Deputy 

Memb,---, s Of lt~e ca ~ 	
IfustratiOn Establish- 

Secretary  to the Goverarneat  of Assam, Secretariat Admi ~ 

ment Dej)artment- Senior  Grade Stenographer and Ex-OfficiO Un der Secre-

Government of Assam and Stenographer Grade-I 
shall have 

t,jy to -the 	
the cadice of SteaOq:ra her- Grade 

11 and Slealg` 
clazetred status. Members Of - 	

- p 
C­ 	 o_n-Razetted sta=- I_ar)h,~r Grade  -III sb2n have n .  

tngt h of Sser"-ice 	The sa-en-g-th. of each cadre 
Of SP-rli' 

4. Stre g 	
e;d by the GOVerameat  from 

dme, to dme. 
shall b,.  such as may be deterraln 	 ­­,nceM,--nt Of 

rbe strer-, cytb of the cadre  cf the service 
as  on the date of COM11,  

uthorjtj~s within 
b-_ notified by the respective Appointing Au these rules shall 	 _se rules or wi thin  such 

months  fr-om the .dal-,  of 
comnlencement  of the 
	

-aE hrp-- L 	 Provided that the Gove7 ~,ame 

dme as  may  b,-- -.xtend-,d by the GQverr`m`eat- Isidered necessary. 
MY hold in abeyaa

~-e 2zy  ~Ost as 2ridl  when CO" 	 -drrs in . -at  to the vanous ca g.  Njethod  of Recruitment — Recrultrn . 
hereinafter, namely e~scn- i­  sh an be made in the m2linCr Pr -njor Gr;z se , 

by promotion frorfi"s_ (1) sincial Off-c'-.1.  & Ex- 	 _O ~ z i o  UndeT 
D- 	 stenographer & Ex S.--cr-,tary 
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IN THE CENTRAL AlIt'11NMTRATIVE TRIGUNALSICUWARATT RENCH 
MMANATT 

In the matter of t- 

Surveil Pteand r3imh 	Applic" 

-Versua- 

Union, of India . 4 other#.,,. Posponclente. 

The huablo written vtmini lftont ' nm behalf ot-the 
Respondo t W 9  0 

1) 	That with iregstd to - ths avermorttv muea In pnrograph 6 

Of the Wplicstions It 10 atibmittcd that thri. tS.P. 4,kingh' wee 
jjPPrj I"t$3jd &a  PrjVjj tW rS40*%"ry  I rl  tjj*  p d t na  nanah of  t "19  

Tribuftl v1do orife? 	 dated jA-j2Lqq initt'. 
&I-ly for the porled or bne yesw w.a.r. ji-12-" riv and Om term 
of d9putation of Shil %-n9h uss,  Veverrmd by the Mint.viry of.  
Personnel# Public CrIevenm-0 *W1 Perivien (rppart*ent or Pareenn $I 

and Training) ,  CM 	 (Port—T -1) diatapO 29-4-110 as 
nmandeO froxi t1mo to time, ke w4a also gjjimwad to eraw hig grade 
pay In the paromt dopertmant pluff other allawancan admiesIble 
thereon, Rhil Ringh eontliweiouo as Private !"Iseretary In the 
Patna Benoh till 30411-90. 

-2) 	Thfft avorionto Mae* In paragraph 6 1 5 of ths W041efttlem 
vxa 

'Mat tho evermonts made In paragraph S. 11 a.f thu 
oPPlicatiorm are sidlaittedpi The 8PPU09"t 4is given the GTode 
pay plus deputottery allowanass In the real@ of R@.297S/-4T5V/- 
per month o  

4) 	That tile evevvento mcads In rernraph 602 of the 
spalication at& admittzid. 

3) 	That tha.avareents made In paragraph G.i3 of the appllcat- 
Ion nVe Vdmittad. ThT UAP11bont Games Im category "NO an mentions, 
in pairla 3. ,.q a n1 tho ffoputatlan was out side of station. 

cc n te. 

`7 

I 



I 

Thnt the overmantO MQ49 In paragraph SA4 of the 

.61 Pay means .,.plluatlon are 0 fit 6 bg jejectod.- Tho SP60 1  

an additionp oP the mature of tho pay e  to the Molumomte of 

a poet oP in Covarnment corvant s, 9'rented In consideration of I- 

The vpa~ lal arduous n6turi of 019 duties of 

	

(b) 	A,epso&lc additioli tu ths wotk of tho rs917Qrt*IbI 1 Ayo 

Tho 
. 
SpoQ101 POY dtzun bY M &bvornmont serve"t In his lewar4ah 

po s t le t''On Ipta.account sub1cot to fo llowing torWition 4- 

lc;Wr peg ~. jrj which spVC101 pay Is drawn 

Wvarnmont earvent Is hold by him tn substantive,  

if tho apeatfal PaY hot been drawn Im the lower post .  

C.O ntinuougly at entormittently,for &j minjigua period a? 3 yeare 

&n  tho  data of promotion $  ths Opocial Pay Will he 098t8d 06  

pmrk of; bcvlo pay for - thR PurP060 Of FIKQti*" Of Pay 'M  the  
higher post. If.tho above conditions are not rulfilaid It will 

not be Included aa part of tho becio pay. The fixation of 

pay In ti)a highav poet will bo drawn, with r6fatencs to the 

beste pay in the lawot post (0guluding special pay)* The 

pa special pny drawn vithor on tanurs-PoNt will neither be 

pro t ect ud on a prfairotion to m higher poet# nor treated an 

fQrmlng part of ba-vic pay for f1mation of pay.in the higher 

pootp. It may howaver y  be atotod that Shrl F.P. ningh was 

rppointed aD a Private SecretcZY In thG 90018  Of R9 - 2000/-  
.xZau/- in tho patno ounle of the CRT and ho hid boan ' drsyl"Z 

1000 Puy 14VO j'200-20ZU par month #  Wore his d*PUtatlomo, In 

Me patn;nt offica. '  Thu3j, the epwairij pay could nat be given 

to r-hrl r) jr-jCh on account of tho' fgat that Shrl MrVh was a 
Gon j or  Cradq  qund in tile pniant 09pnrtmont which 'was thfir low-

pr post in carprivion to tho port of privato toorstary CRT, 

kihich woo ~ Iqhar IM P3Y M --1d.P00tfj. 

	

7) 	That tho evormcnts modo In paragraph s.is or the appli- 

entionn nco~ no commont ainao 0o matter riplatoo to:FA & CAOP 

principal Poncho Naw Delhi. 

	

0) 	Thnt tho ravarmants or-do In paragraph 6.10 of the. 

cpplic ation oleo relatue to Princinni Pench for comment. 

Contd.pI3. 



T ,  

TIP 

Th st thu  zVormcnto mWe In parograph,  6,19 of the 

eppliontion mad to eaun.=t as the matter relates to Principal 

ftnah. 

113) 	That tho - ovarfoontr mad* In p4ragroph 6.20 of Ora 

epplicstl9n.are orvnGvu,9 and mlocancived henc .a don I  led. 

That tho evarmants tando In parogrevh 6.21 of the 

application roqilro no nommunt In at; opuch as the matter rulatoo 

to ths dop utation parlad In the CAT Lee-  within V-i?-99-to 

31-10-90 and docs t;ot concerned w1th his par-ant post/pay.,  

I 	
4i I 	

~ I 	 - . 	 - , - 

ThRt the  evomento made Im paragraph 6,22 to 6.37 of 

th e  applicatiom rv*od no commonte. 

Th at the comtonts of paringreph 7A of the OPPlicarticyl 

Ig  Qd mijtgd gxcapt computing the basic pny of the opPlIcatic"t 

a glum  o p RQv.1cD/- wt,jell hp tina draulng as appolal PSY Par 

month In h1v parant Copertmont. 

W 	That the overw-mntv mede Im pmrs9raph 70 of tho  appli- 

Oction to edmittomd excopt special poy, matinting to R94,100/08 1 . 

per conth In h1v bovic pay for ~Ija which vulas door mat prov'Ide. 

That the avormonts mcdo In parcigriwh 7.4 of the 113) 
applicelon nood no commant. 

That the nvormentr rkdc,fn paragraphs 7.5 t0 1 7.10 of 

tho applict;tIam nood no co?=ont. 

J7) 	%at tho avorments oado In paregrWhe 7.il to 703 of 

th e  eppli catiory Opour to ba si"nevuo and hence denied except 

dopuiction Ulovcrrzo 'Q 10% fast which wsv ontitled to subject Ileh  17 to  j3-0 111"g, 41~,a.COO/- P.M. and kd1oal allousneva 
'. * 

1B) 	That t ho epplicant to fmt nntitled to nny rclief 

cought ?or In tho gpplia"tjon end tho am= Is liable to be 

diamicood with mete. 

T, 	 !;/a 
rooldon'. of Villogn 

p.r, 4 - 	 pr*vently posted 
nn 	 In the offica or the C.A.T. Patna Pench do 
hnrrbV colemnly n?flcm & varIfy Vint the contentp of the 

Contd.P/4 
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fir. 

The pay of Mr.S.P.Singh, Stenographer, 

Grade 1, Gauhati High Court, would have been 

fixed at,Rs. 3700/- on 1.1.86 in the revised 

scale of Ps. 2275-60-2395-80-2875-EB-100-2575- 

125-4450/- and at Ps. 	3625/- on 21.9.86 i.'e. 14 

the date of his promotion to the post of" : ' 

Senior Grade Stenographer in the revised'scale 

of Rs. 	2555-80-2875-100-3275-EB-100-3575-125- 

4450-150-4600/- had the scales of pa'y.of the 

above two posts been revised w.e.f. 1.1.86. 

(ACCOUMS1 

COU IT 
0 

0 

~ 71 



CEN L IT 	 CENT' L ADMINISTRATIVE TRIW!AL 
HATI BUICH Benc 

OA W.103/2000 A 

Shri S.P. Singh 	 Applicant 

Vs . 	 rl 

Union of India & Others 	 E Respondents 

(Written statements on behald of the respondents ~b.l to 41 

The wri tten statements of t he above noted respondents 

are as follows 

That the copy, of the OA ~b-103/2000 (hereinafter 

referred to the "Application") has been served on the 

respondents. The respondents have gone through the same 

and understood the contest thereof. The interest of all 

the respondents being similar, the respondents have 

filed their common written statements. 

That the statement made in t he application, which 

are not specibically admitted and those which are contrary 

to records, are directly dented by the respondents. 

3) 	That before traversing thevarious paragraphs of the 

application, a brief history of the case is given below *.- 

The applicant was a Senior Grade Stenographer 

of the Gauhat -1 High Court in the scale of Rs.1200-50-1400- 

EB-60-2050/-pm (pre-revised). fie was selected for 

Private Secretary in the Central Administrative Tribunal 

and joined in the Patna Bench on 11.12.39. He had opted 

parents scale of pay ai and was allowed. 1* was allowed 

deputation pay, DA/HRA/CCA etc. as adn, issible under the 

rules. Subsequently, the applicant joined as Deputy 

Registrar in the Giwahati Bench of the CAT on 5.11.90 

and opted Central Pay Scale. Then his pay was fixed as 

Deputy Registrar at Rs.3000/- in the scale of Rs.3000-4500/-. 

Ity WSOWAV,  I A I 
	 Cond.2 
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On representation dated 15.5.1991,, the applicant 

revised his option and opted to draw his parent deptt's 

scale. The pay scale of the analogous post of the High 

Court lvos R ,-;.2975-100-3575-125-3825-EB-125-4450-150-4750/- 

and the High Court , also issued revised LPG to the Deputy 

Registra r, CAT, Guwahati Bench. The Gawahati Bench sent 

the revised LPG to thePatna Bench for drawing arrears 

of the pay of the applicant. The Patna Bench referred 

the matter to Principal Bench for cl,arification. After 

clarification he was allowed the grade pay plus deputation 

(duty) allowance in the revised scale of Rs.2975-4750/_ 

w.e.f.1.1.2*89 i.e. from the date of joining in Patna Bench 

as Private Secretary plus deputation al&owance 0 Rs.10 

subject -to the maximum of Rs.250/- pm plus DA/HRA/CCA etc. 

as admissible under the rules. As per 3R/FR the new rates 

are as follows : -  

a) 5%, of the employees basic pay subject to a 

maximum of Rs.250/- when the transfer is within 

same station. 
M 

b) 10% of the employees basic pay subject to a 

maximum of Rs.500/- in all the other cases. 

..Provided that the basic pay plus the deputation 

(duty) allowance shall at no time exceed 7300/-prr. 

The applicants' claim in his case is of category 

no*(b) as he had joined on deputation outside Guwahati 

i.e. at Patna Bench. 

The applicant while working as Senior Grade Steno-

grapher in his parent department, he was drawing Rs.100/-pm 

as special pay and this left out at the time of fixation 

and also the medical allowance. Rs.100/- was left out. 
_FC1-:::~ 

MY 	f 	 Contd..3. 
Ad""f utiv- THbows 

Q*Wah4tt 
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The Pat- na Bench has issued a Bank Draft ~b.R-063011 

dated 22.3.94 for Rs.9683/- in favour of the applicant 

as an arrear pay of revised scale after fixation of pay 

at Patna Bench. 

The applicant claims that  his case has been considered 

like from the same s -Cation though fie joined from Patnab 

Bench as Deputy Registrar. 

The applicant state that during the process of 

absorption, he was arbitrary released on 1.12. 093 from the 

Guwahati Bench of the CAT and therefore, he moved a case 

before the Hon'ble High Court and the Court allowed with 

all consequential benefits which was also affirmed by 

the Supreme Court. Subsequently, the applicant reinstate 

in his service on 19.5. 0.7 and retired on 31.1.1998. His 

fixation was not done and the applicant continued to draw 

his pay at minimum of basic pay of Rs.3000/-pm as Deputy 

Registrar. Also his pen~ion is not yet been properly fixed. 

The applicant further claims that the Sr. Senographer 

(Selection Grade) Private Secretary, is the ex-off-icio 

Under Secretary to the Govt.of Assam and the post of 

Deputy Registrar is equivalent to the post, Therefore t  he 

is entitled the scale of Deputy Registrar from the date of 

Joining as Private Secretary in Patna Bench i.e. from 

1.1.89 in the scale of Rs.2975- 4750/-- 

Therefore the applicant prays for refixation of his p 

pay w.e.f.1.12.89 as per the revised scale effected from 

1.1.89 in his parent department. Hence the present 

application. 

4. 	That withiegard. to the statements made in para I 

and 2 of the application g  the respondents offer no comments. 

7' ~— 

S"410 	 Tribunal 
	 Cont d. . 4. 
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5. 	That with regard to the statements made in para 3 v  

the a respondents state that the subject matter of tie 

application is barred by limitation and hence the application 

is liable to be dismissed. 

6* . 	That the contents of para 4.1 and 4.2 of the appli. 

cation being matter of records, the respondents have no 

comments to offer as the same be limited to such records 

only. 

7. 	That in reply to para M.4.13 and of the OA it is 

stated that the applicant opted for 'the pay scale of his 

parent department on being appointed as Private Secretary 

in the Patna Bench of the Central Administrative Tribunal' 

on 11.12.69(FN). His pay and allowancyesvNve e regularised 

in accordance with the 010. dated 26.112.84 

A copy of the OM dated 26.12.1984 is annexed 

as AnnexurL--R-1. 

That the contents of para 4.4 of 'the OA are matter 

of records and nothing is admitted beyond such records. 

That in reply to para 4.5 of the OA it is respect-

fully stated that the applicant opted for the pay scale of 

the deputation post (a in CAT vide his option dated 5.11.90. 

His pay was fixed at the minimum of the pay scale of 

Rs,3000-4500/- as per OM dated 26.12.84. The applicant vide 

his letter dated 15.5.91 exercised fresh options to retain 
*of pa y  01 L44 VV.L 1. 1 dr ay.,  
his eaIl I  ibr aptiaxhis parent d scale,/. The copy of option d ~ated 15.5-91 is 
option t .,for ~~ Central 

scalell. 	annexed as ANNEXURE-R-2. pay 

That the contents of para 4.6 to 4.13 of the OA 

are matter of records and need no comments and are limited 

to such records. 

I ILI 	 Contd. .5. 
$,#miss t, trot IV% Tribaso 
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ill 	That kk in reply to para 4.14 of the OA it is 

submitted that the applicant has been allowed to draw grade 

pay of his parent cadre post plus deputation allowance 

@ Rs.10% subject to the ceiling of Rs.250/- per month and 

without restricting w.r.t. maximum of the scale of pay of the 

post on deputation as per Deptt. of Personnel & Training 

OM dated 26.12.84 applicable to him. The DP&T OM 6.12.86- 

Estt(Pay-. II) dated 9,2.86 and 4.6.87 are not applicable 

to the applicant. 

12. 	That in reply to para 4.15 of the OA it is submitted 

that the parent office of the applicant clarified vide 

t r letter dated C7.2.90 t at the special pay which he 'D 

,Ia:~idrawn in High 'urt before coming to the Tribunal on 

putation may not be treated as part of basic pay as per 

provision of OR 9(21)(a). Therefore, the special pay drawn 

by the applicant in his parent department was not allowed 

dur-I 

- 

ng the period of deputation in CAT. Further,, there 

being CGHS facility available at Patna, the applicant is 

not entitled to Medical allowance of Rs.100/- per month. 

1,3. 	That the eontents of para 4.16 of the OA are matter 

of record and hence mothing is admitted being such records. 

14* 	That the contents of para 4.17 of the OA are wrong and,  

denied. The applicant has been  allowed deputation allowance 

subject to the ceiling of Rs.250/- per month in terms of OM 

dated 26.12.84. The applicant having opted for pay scale 

of his parent cadre, he is not entitled to revise his 

option again and again. The rule I 
is clear that the option 

once exercised shall,be final. 

15* 	That the conte nts of para 4.18 of the OA are matter 

of record and as such nothing is admitted beyond such 

records. 	 Co nt d. . .6. 
Tribs",  

Q, 
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Ck4  

That in reply lCo Para 4.19 of the OA, it is submitted 

that the applicant himself revised his option on 15.5.91 

consequent upon revision of the . pay scale in his parent 

department. His pension has been fixed vide order ~b-49801 

9900033 dated 18-5.99. 

A copy of order ~b.PAO/GAT/Pension dated 18.5-99 is 

annexed as ANNENJRE-R--1 0 

That.the contents of para 4.20 of the I OA are wrong 

and denied. The applicants' pay has been fixed in term 

of OM dated 26.12.84 as applicable in this case. 

JL8. 	That the contents of Para 4.4t of the OA are matter Xr 

of recork,therefore, nothing is admitted beyond such records. 

That in reply to r.,;ara 4.22 of the OA , it is submitted 

that the post of Stenographer held by the applicant in his 

parent office is not analogous to the post of Depoty 

Registrar in CAT, Therefore, such contentions are denied. 

That the contents of Para 4.23 of Vie OA are matter 

or records, hence nothing, is admitted beyond such records. 

That in reply to Para 4.24 of the OA, it is submitted 

that the representations of the applicant have been consi-

dered and a detailed reply given to the applicant vide 

letter dated 6.10.99. 

A copy of letter dated 6.10.99 is annexed as 

AJOEXiREJ R-4 0  

'rhall-  the contents of para 4.25 of the . OA are matter 

of recoj4 hence nothing is admitted beyond such records. 

That in reply to Para 4.26 to 4.34 of the OA,, it 

x is submitted that the applicants' representations have 

been considered and decision communicated to him; vide 

letter dated 6.10.99. 

Contd...7. 
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That -the grounds taken by the applican -11C in para 

5 of the OA are irrelevant and not applicable in the 

circumstances of the present case., Hence, the application 

is hiable to be dismissed with cost. 

That with regard to the contents of para 6 and . 7 

of the OA,, the respondents have no comments of offer. 

The respondents crave the leave of this Hon'ble 

Tribunal to allow them to rely upon and produce any such 

records at the time of hearing if so required to do so. 

That in the circumstances mentioned above, the 

applicant is not entitled to the reliefs w sought for 

by him in para 8 of the OA and the OA is liable to be 

dismissed with costs as the same has been filed without 

any merits. 

In the premises aforesaid, it is 

therefore, prayed that your Lordshi ps 

would be pleased to hear the parties,, 

perused the records and fifter hearing 

the parties and perusing the records, 

shall also be pleased to dismiss the 

case with cost. 

#must Ad1MJOk*tf*T1V" 

anughba 

Verif ication.. . . 



V E R I F I C A T I Q N 

I. Shri 

present ly v-iorking as the 

-rv~6,,IP 	at Guwahati,, being 

duly authorised and competent to sign this Verification, 

do hereby solemnly affirm and state that the statements 

made in Para 

are true to my knowledge and belief, 

these made in Para 

being matter of records, are true to my 

infoxmation derived therefrom and the rest are my humble 

submission before this Ibn'ble Tribunal. I have not 

suppessed any material facts. 

And I sign this Verification on this 	day 

of 	 2001 at Guwahati- 

-OV5~ 
DEPONENT 

ft "'fivi. rat I 

Tribes^ 



457 :4~'6' 	 SWAMrS — FUNDAMENTAL. RULES 	 APPX. 5 	 APPX. 5 	DEPUTATION (DUTY) ALLOWANCE 

O"gi F in f the proposals referred to -in the preceding p : 3. On receipt o 	 ara. -they 	 A few illustrative cases of 	fixation under this 
fth Est 	 the'enclo'sed 	exure. ,will be examined by. Assodat F* 	Jii,c6ns ~iiltadon ­w.i 	ablishm~nt 

V .  - ioiO-f bi'Als 	o t e Ministry of 

	

Finance and Bureau of Public Enterprises. 	 'in favour of thi,~41ternative Allowanc9S. 4--Where' the;dption ~is~l 
-in acc6 id at (a) above, the - all' 	ces.-ana j~4~jjjies will be regulated owan 

SECTION V­  — 	 se aplili6ble 6 tfi~$osf` under the Central Government'. In ance with tho ~ 

ances ct of those.who,opt for the alternatNe,at (b) ,above, the,allow 
ri a k - ~ Employees of Putjiic ~ sqwtor Under6kings on reverse of 	 rpspe 

ancl:pe 	 fi 
An perquisitesof the,'s Jngmaybe-" v~~- pfqvide( 

Foreign -, Service , in the Government of lndia ~ 	 MS.- e!iwt e'parent oublic,sector 4, A 
I 

M.H.A ~_, Dept. of Pct. & A.R., O.M. No. L/4/84_F_~ t. tp- 	-26th - 	 oft-coliripara estatus in the 

	

A3ted the 	 b I racter are avai lber, 1984. 	 &t to the 	f  _t hjj~&,o the  C , 

':s'ubj 	 it 	y, prescribed brthe ~public oridifioh9-fiftan 
f sector undertakiii ­46f,'draikal df-s~'~h~ 	w 	 In respec 

qms 
11 	

" ~c A a 6ar'~jit~r ­­  i~h itre'not a ~ ailable to 

	

At prescrit in - individual cases of employees of-public sector under- 	 _g 	 arices, etc 	
1 91 ~ er  i' ites'and alrowe 	 wh 	 ff~ipers 

takings on reverse foreign service, the terms pf.a" -intment'are reg 	 ~, ~ .1 " 	 '': 

	

ulated 	 _b h 	I'' ' ,of -Vie 	 of corresponding ~,tatusin the G 	t, the-,cle ~~ rance oi-  t lie epart- on t e ana og~ 	 provisions: containe&in l- ~̀Ifhe 'Ministry of&inance" 	 I - ­ ;­ 	 overnnic 
111ent of Persoruicland A'dmimisti - ative Rcf6rms ~1611 he obtained h4ore'." '6. N I. No. F. -1 '(I'I)-E. I I I (Ilj ~75 1' d'ate'd-  -7 - 1 ,1-1975- (' S~ection,JI,', item fA 	

-t e 	'ns  Thefdcilit ~~ of limite 	f',~66vern'inent Vchicle,'for. 

	

ed to 	 sett ing 	, , 	 d,tuse ~,bi in thisAppendi-v) which go~ ei ns th6te; rms to ~ be "'Ow 	-Central Govern'- f 	 h ment en 1ployees appoint ed on. 	 priva e purposes on payment o norm c arges will, not, 0 
j 	 the period of reverse oreign service eve n' -if 'similar ifacility inis_, - etc.:One of the pro vi siohs.~,6T,'the ~ 6 NE-mentioned, above is tha ~i_in, 	 4vaiiable ~ d6iin'g ~ 	 f 

n er-ta a case where the empi 	 ice ~ opts,to. receive 	ing-the 	 is admissible to (tic einrployec,,idtl ~ e "public sector u d 	kings. yee on oreign 	v 
T~ ) 7 	 f 	's'er 	 dur- 

:' ~periocl ofJoreign service ,his ,g Ade f­  "'i 'deputation (duty)'afl6`w`a' r 	pay p us 	 nce, 	 e eise ~foreignser- 
-the total of-such'grade-pay and depui tat'ibri-, ow' nce 	not: excee 	 0~ 1) , Enca 

' 
shincrit ofleave.—During the period of r v 

a a 	should 	d 	 vice, the emp'loyee wi-H, unles ~ ,6ther"6 specified, be governed by the leave 
fid"d VtAtion post. Consequenton the "the niaxiinum' ofth'6 ~Jp̀ a~ scale tifi 	 rules of -the pubfic.sect ~6f-un`&A"gs concerned as leave salary oritfibu- c 

	

_revision of the ~pay ~s~zites of the'emp oyees of public sector underta;'kings 	 tipris are payable-to ~ 'tt~e-ptiblic''sector,.undi~r-tal~irig. Hencc ,encdshment ~ of 
practical 'difficulties ~ are being, experienced. in-ithe application-- ofthe 	 d'A kiiij. 	Y" leave. ,,vill - be.regtilat~d as per the rules of.-th,eTuhji ~: ,sector un e a 

~ abbveriien i 	dl~~`­ '~ 	 ih~ 	fficulties :the 	 ~ 1~ ~ , " ~ i one condition' . 	a 	 ese di 	 - i i­ 	' i~ :_ 	 e ~ di~g 6rgani ~'ation'. h b 	ii 
President is pleased to decide.that the employees of pubHc smor un'de_i7 	

and the; la, i ity. i 	is regard'will be that'&,,thc I ri 

t  akings,- , who ~ are , in receipt of industrial rzate's -o 	earness -Allowance and', 	 ''Emblo vees of public sector undertaking who arein,receipl ~o 

	

11 under the Centr ~ _o_v1e`r'_'n'm e-nt ma * 	 & ~ublic'sector -who are appointed on-deputatio 	 y be,; ,  - 	 C Irdi -  overnment rates. —The cases'o - emp ~ 	 la,  I 

	

e  c 	 .Go 	 s­C 	d'- offered thefollowing-'t 	 enviaie' of DA an erms , in respect of their pay ~ aiid ~allowafi 	t,  ces 	 0 e in receipt of Central 	ve 
ov 

	

., have an 6pti' 't 	 ay 	 'and Administrat 
~~i the 0 	 th "Ce ~~tral G emni6imiay b!e, 

~ployee wi 	
n deputation under, e 

',`The ~~ern 	 -­­de' -- -61- artment of Personnel 

	

on o ~ aw either'~a)r p 	 ive Refofnis,, ,  e  
in the,scW,6T ,the.,,pbs't held by him on reverse foreign service un er th' 	 '~ef6r~`.;fin ising' t, eir terms ~ e 
-0tral Govppupprit-or (b) to draw his.grade pay in t e ,pu 

	

h 	blic sector under- 
takin - 	"e~diation`_~d- os,d 	 tation to the Government 9 T 	 allowatice at 10% of the grade,pay subject 	 :-. ,, ,3., , Stati~~,Government employees on depu 

-4-  3 -of the ,Nfini~trybf Finaho 

	

reference to 	 ~~ccordink tapara: ~_~~O i Mont 	 An 	 1 11 1 	 e, '0:'M., dated to -a; 	 h, without 

	

-restricti 	.with,,, 
.,the- 	

~of 	
Chi' 	 therein as modifi~~ b ,, 

	

maximum 'the - sMe of pay 6 	 r Is'post. 	 ~ -1 1-1975, refe red,to above, the terms laid down 
2 (23)-Estt. (Pay. theDepartment of Personnel and,A.R., vide O.M. N , 6. 

W h eii`jt,jh~"~' e'r'n pio'y. 	 ~ Jfj~,'gi ' ­d~ied29 

	

.ep has opted for the alteinatNe at (a)above, his 	 -9-148 f, are at' -present ap,pAc'a, ble -to th~e emp oyees of the 
-1wiJH.be.Meqfiy rdising ~ gra, e,,,p4y 	 e 	In initial-ip~ "'~̀ FJIQJJ 'J ~Jt­ ~ 	 W 	d 	 under 	 the ,Governmefitofln a ~ - po 	 di ,jn,~th~ public sector I , - , ~; 	 - 	''  _1,1 q 	 "I", I I 	'~iii(6-G&efnrnentsap intedon'd , oiatfoo 1 Y;  akin 	 ziNiffating th 	 7 	 qtn_t~`Gbver_riments have ~ revlcled'the pay sc g"S 'ibnoancreme ~U in his ~ri`a_y scale and 	e nav so aised 	 ales of - their 
~4'&arn~e 	 -dea jqiapj#ropriat0i_~ eamess allowance, additional, mess allowarice-'and dy~ .  fte' a mi ~ siblein ,Ae public ~&cior --iii~der-tak'i -ng',.to ,~,the -paragrao, 'in evi'v,5,.1 Of 

'- pay PIWI,;; e-dearness allowance, 'additional _&amess, 

	

0_,hoc 	 bleto th empl ,  
earness4lloWafice and interim relief adiril'ssible under the - Governmi-eni ti- 

ne- 
vice may also b,  

he a 	 ca~le of- , h - a -,fJ4n9-,_. e pay at t 	,ppropriate stakeiii the pay s 	I 't e post 	 4FPutation" to I 
-the_, ,  bverment. If ther~ i~ no stage equal to-that,pay in-the pay scale 

_,-o f e,pos 	ipx 	 9 ~th 	t under the Q enrument, his pay-w­ itl ~befl ied if , th,  e iiext-sta e 	 4. ;Date qj - — — 
	

''. ~ _Z_1_1' 	 — 
—  . I . I  . 	jq­;pf the iron The ~paps6J iied-wifl however, berestri6f4to the maxi rhurit 

-0a 	 r 	 undertikings a 6f.the Y, si~ale~,Aiiidd Ahe - G&ernment. 

IA-1973, it has:been decid6d4h 
I 
at,:the, ter,;ms - a~s contained ,  

f this OAI ~ in respect C;f pay and f  
~ ce_s of public sector un'.4ertakings.6n,reverse oreign'ser- I 	, 	- 	1 , ~ 

extended to the State Gov
~
rnment 

I 
 e 

, 

mplo~ees ~duTing their p 
,e Government of India. 

:f .&qi.and.option. ~These_orders will,take effect from the 
d - E 	y hi 	 tic s&i7or -in,w ic Jhese,are issue 	mplo iees of-pub 

:eady on reverse -foreign s 
. 
ervice 

 , 
and'Sta1d7G.overnment 

0\42 
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ar Registr 
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t1ad not 	 f  my pa rent 
S ecretary$ 	 a 0 in  the  pay scal 	 V 

~ -I- 	 in the 
Was  continuing 	 as  work . Ing 

e riod; I W 	 ant 
du ring the P 	of  the  kssa m G ov.6rne 

c a l.e 	 f-f Oct 
now pay 5 	 4. iu s  wiih a 

Bench# p at na, 	 n though 0 Of  T GLo 	sent 

	

ds 	 please, 
t.tintroduce 	 ook Str- - - Ma  no 	

Servics 8 
g pal In t  0  now pay  

ro is 1*1 A989 ) 
 my 

in order to fixto 	Liench for to the  141gh Court 	" p .0 to the Pat'na 	t,-~,,e.perlods 
!! 

., v ived L 	
-9 Scale a nd 155U' 	arrea r pay  to, durIr 
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No. p,i 0/ C AT/ Pa nai 01 Fps I/Cqs- qq/ I 	1~ 	 L pAy ANo ACCOUNT 
CENTRAL AoMINISTRATIV4 TfibauNAL' 

'LOK NAYAK MkJAM '7 t. 	 F LODI 
JING 
i*'I*K~- 	3rd, 

iiL..j DELAI 	110003 

Oated I 

The Sr, Accounts Officer  i 
Mi n of Financep 
Central P13nei on Account J114 

Complex 8hika I C M& Palaces Trikoot-11 
, t Regan" 	Dalhi w660,i  (Bohind Ryat 	ov 

Sir o  
OC)a33 whose No,49801 99 A pension payment order Pe as ad 

t ails  are given below, in favouV of Shri SuVOsh 
do 

e 	j. . 	 , , , 

ftngh.$  Rot d. on 3 1.0 1. 15198 (AN) 
is forwarded harsuith for 

arranging Payment at' Allah.abad Unk Kjadaganj P. 0. 1(hodaganj 

Bihar 5 . 13 - kkccOunt NO- 1110 - Di.ott. Malanda #  

DETAI LS, 
99 00033 

P.P,O. No. 	 49801 

1 	5 upia rannuation Pension 2,, C4,tagpr~y Of ?' a6a o n 
j,7 	 J 

R Five thousand 
_hs i on 	 s*5537/ Gr oss 

	

	 & thirtV sPvsn five hundred 
only) 

Comitit t o'i Pension,, 	%,.2214/- (ps . Two thousand two 
hundred & fourteoP only ~ 

ps.33231110 (%, Thrsa thousand 
Ga 	 i  onty three Janos Pension three hUndrad &,tw 

ly) 

Ai admissible fi am t im 3 ,t 0  
Relief in Pension  

Pdrsonal Pension 
)anj 	P, Ve 3 	Allahabad Bank #  K~ odac 
an 	Sih ar Place of paymant ihodaganj Dis"tt"e - Nal 

S B e  A/c to.11 10 
Gc.oss -pension and 

Date Of commence. 3 ol.02-1998 
balance pension w e ee 

ment 
Family pan r" 	 sion at higher T at@ 

0 0  Family pcnsion in tha 
ovelit of death of pan. 	pa.5 	u0t o  01.01-2005 or 

(In addition sioner 	
c ralisf 	7 years from ~--hs data of foll 0-  

relief/adho wing the dat;­  of death which. 
sanctioned _fr,-qm tima to 	 li ar. & theraafter r i a,  a ar 

P.m. -  

J1 4 4.L 
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j 6rn Raymant 40 	p~ CC$! A 	rules f~e 	as 
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i'On 	 r  0 1 11  the Pon 
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41,  

h halv$s) goo (Bot 
pnoto -.~r aph  

sj ~ naturu 
Ification 

	

ivi Ma 	of 
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'letter  COPY to 1-~ 	 6ench U r t 	103/80,P--  - 11/ 

	

trar, C AT.  GuWahat al nil 	
04 Y/ 

Dy . 	S ~/ pF/ jo3/ go d at 
"WEA Y/ CAT 

P 0~ 4200 ,  dt 	 M khdumPuT* 	 at I .on. a 
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%alanda v , j.aih or sh ,  stir ash 	

th 
. 
air 20 

ion wer nf o.r mat 
R ag ist r ar 	 dated 3), 	1. ',,a. .17(1)/98— t ot t er' 

AC c  a  u nt  a of f  i.  C~~ Pay 

"S-I" -11— 

PA f 
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36T "J"F, :, ' 

AL : GUVVAhA1 I 

In the matter  Of 

O.A. No.103/2000 

Suresh Prasad Singh 

versus 
Union of India and others 

. . . Respond ents. 

And 

In the matter-Of 

A rejoinder on behalf of the 

applicant to the Written Statement 

filed by the Respondents Nos. 1 to 4. 

The applicant begs to state as 

f ollows : —  

1. 	That the contentions made on behalf of the 

Respond ent s N os. 1 to 4 as are contrary to and inconsi st ent 

with those made in the application are categorically 

S 	 A eri al denied. The respondents hav uppressed the mc ,e 

facts with a V-1 ew to m:i sl ead this Hon,f ble Tribunal. 

2 	-Th-at the stateMenVinade in para. of the Written 

Statenent is not correct and the same is hereby denied. 

The applicant states that the application has been filed 

w ithin the period of limitation. 



2 *  

3 0 	That the st at ements made in Para 4 ~, of the Written 

/ Statement is erroneous and the same has been made only to 

mi 'S'lead the mind of the hon'ble Tribunal. In this connections 

the applicant reiterates and i(-)affirms the statealents made 

in Para 4.5 of the application. The pay of the applicant 

never came to be fixed either under the noimaliules or as 

per the terms  of OM dated 26.12.84, as has been averred in the 

counter. The Pay of the applicant was provisioa§Lly fixed 

at RS. 3, 000/ - wi t h ef f ect f rom 5. 1.1, 90 , vid e C ebt r al Ad min i s - 

o.L;A 	a trative Tribunal, Guwahati Bench, Order IN 	T/GbY/Fix tion/ 

34/1/86 at page 71/N1 9  whereas the,-P-a-y—of the, applicant should 

have been fixed at P-s. 3825/- on 1.1.89 in the revised scale 

of ?ay of P6. 2975-100-3575-125-3525-Z-L3-J:25-z,-450-150-4.-750/- p.m 

as recommended by the Assaa Fourth Pay (;oi-wassion, 1988, and 

accepted by the Goveri-ment of Assam and the next increment 

of the applicant had fallen due on 1.01.89. 

It is a fact that the applicant vide his letter 

dated 15.5.91 eKerc -ised fresh option to retain his parent 

scale of pay and withdrew his earlier option for Central 

Pay Sc ale. But, though orders were passed in the file, 

the same never came to be implemented, as in the meantime 

the applicant had applied for permanent absoDption whi .ch-

was duly recommended and he was ultimately absorbed and 

has since retir*~ed and is dr6,wiW.2jovisional Oension 

calculated on the Basic Pay/which he was drawing his 

pay and allowances on the date of retiIerilent. 

A photo copy of the relevznt extract fron, the 

Ser vi c E? Book of the applicant is annexed hereto for 

pe ru sal of the Hon' ble Tribunal and the s ame i s marked 

as Annexure-Ko 



3. 

A photo copy of the letter No.EC.VI1I-3/84/17370/A; 

d at ed 16.8. 0.1 from -the Regl-strY Of the Gauhati High Court 

to the Rp-gistrar, CAT, Guwahati Bench is annexed hereto and 

is marked as Annexure-L. 

4. 	T hat the statements made in para ~jfl of the Vi-S. is 

erroneous and misleading. The terms of DoPT O.M. No.6/20/86- 

zstt.(,Pay.Il) dated 9.2.86 and 4.6.87 are fully applicable 

in the case of' the applicent. The moment the aforesaid UvI 

dated 9.2.86 and 4.6.87 cane to be issued on the subject, 

the terms of Uvi dated 26.12.84 ceased to exist and the 

applicant is entitled to get all the bent5fits admissible 

to him as per the UM dated 9.2.86/4.6.87 and the respondents 

rice cannot deDrive him of the sane at 'heir whims and cap 

by substituting one item from the QvL d ated 26.12.84 and the 

other item from Q,ii dated 9.2.86/4.6.87. 

It may be stated herein that all other d eputationists 

in the Patna Bench of the Tribunal were being allowed 

deputation allovvance(~t 10% of the Basic PaY, subject to a 

maximum of Ps. 500/- and the respondcnts cannot be allowed to 

single out the applicant for uneapal treatment. 

The applicant had moved this Hon' ble Tribunayon 

an earlier occasion on the self-s.,e matter in UA 84/96 and 

in reply to 	similar avermEnt in the aforesaid OA 84/96, the 

Respondent No.4 had averred as follows in para 17 of the 

Written Statement which is quoted hereinbelow for Your 

Lordships ,  kind perusal 

10 



4. 

17. 	That the averment s ,., ade in paragraphs 7.11 

to 7.15 o -.1' the application appear to be erroneous 

and hence denied except dp2utation allaaance for 

which was entitled to subject to ceiling of Rs.  500/- 

P.ivl.  -and-  1 ~i edi c  al  A  11  ow an c  d ,  . 

Now the respondents cannot come around and take an altogether 

different stand to suit t ~, eir convenience. 

That the stateiaents i-iiade in para ~.4, of the W.S. are 

not correct and the same are hereby denied. 'Basic Pay 

of a Government se.Tvant is " Basic Pa~' and Special Pay 

OIL a Government servant is ,6  Special Pay 	and by mere 

writing by the parent department of the applicant that 

1 SPecial Pay I may not be treated as the Basic Pay as per 

the provisions of FR 9(21)( a) cannot -  disentitl e him from 

dr,awing Special Pay when he is discharging the same nature 

of duties in his de,-)utation post and when he had o?ted to 

draw the pay scale of his parent department on deputation. 

In addition, he was also entitled to get ,ledical 

Allowance of Rs. 100/- per ~aonth as the applica -i-tdid not 

avail of the UGHS f aciliti es at Patna and no G aid f or availing 

of the sane was issued to him. As already statedp the Rels-

pondent No.4 has admitt.6d in para 17 of the Written Statement 

filed in the earlier OA 84/96, which is already quoted 

in the Pbeceding paragraph* 

That the stateficnts made in para ~j4,, of the "dritten 

Statement are not correct and the sane are hereby denied. 
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5. 

The applicant reiterates and reaffirms the statements made 

in pare 4.17 of the application. The contentions raised 

in thi s Para h av e al ready been d ealt with in p are 4 of thi s 

rejoinder and the applicant refrains from repeating it over 

again for the sake of brevity. The applicant, though revised 

his option to draw pay in the pay scale of his parent depar4- 

ment t  the sane never came to be implemented and he continued 

to draw his pay prov 
 . sionally in the Central Pay scale and 

his pension and pensionary benefits have been calculated 

provisio-ally. To the knowledge of the aPPlicantp there is 

no rule of the Central Government which allows a Central 

G"Overnment servant to draw pension -nd penslonary benefits 

at the late admissible in a State Government on absorption. 

The statement made in this connection by.the Respondents is 

devoid of any substance and carries no sensee 

-1  7. 	That the statements made in Para lf~i of the Written 

State,.ient is erroneous and misleading. As already stated, 

though the applicant had revised th.e odtion but it was 

never implemented because of his absorption in the 0,Kf 

as Deputy Registrar and the applicant continued todraw 

provisional pay in the Central Pay Scale till he retired 

on 31.1.98(gl) and his pension and pensionary benefits 

have been calculated provisiorally and his final pension 

and pensionary benefits are yet to be calculated and paid 

after proper fixation of his pay in the Central Pay Scale. 

81 	That the statements made in Para -- of the counter IT 

is inc orre ct. The Pay of the applic ant has not been fixed 

in terms of Givi dated 26.12-84 as would be evident from the 

-
Sice Book enclosed as Ann. -K-r el ev ant ext ract of th e S el 	 exure 

to this rejoinder. 

....... 	....... 
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6. 

That the stat5nents made in para 	of the Written 

Statement is incorrect and the same is hereby denied and 

the applicant reiterates and reaffirms the statements. 

:)lication and annexes hereto made in para 4.22 of the ap, 

~a  photo copy of the Assam Stenographers' Rules in support 

of the contentions made in para 4.22 of the application end 

mark the seine as -Annexure  -. 

T h at th e st at em ent s m ad e i n p ar a 	of th e W ritt en 

St at eaient is not correct and the sane are hereby denied* 

None of the points raised in the representation has been 

touched and the same has been disposed of in a slipshod 

manner without toucl - ing the fringe of the matter. 

made in para t6~ of the W.S. That the statemGnt s 

is erroneous and the applicant L-.rpit eietes and reaffirms 

the stattements made in pares 4.26 to 4.34 of the appli-

c at ion. 

That the statements made in pare 2*1 of the written 

statement are not correct and the applicant reiterates and 

plic F reaffirms the grounds taken pare ,  5 of the ap, 	ti on. 

That the aPplicant states that the -respondents 

two codes of discipline as regards fixation cannot adopt 

of pay of the staff of the High Courts taken on d ePut ati on 

in the Central Administrative TAbunal. For example I  the 

pay of Shri Gautam Pay, the thcD Deputy Rvp-gistzar of 

Calcutta Bench, now the Registrary Principal Bench, has been 

Ith TT 
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f ixed with the aid of ft 22 and = in terms Of 
OM dated 

26.12,84 as was proposed by the FA&CA0 #  CAT, Principal 

Bench, though not implemented, This is a clear case Of 

discrimination amongst the 
staff of two High Courts taken 

on deputation and later on absorbed in the Central Adminis 

trative Tribunal. 

The appliC ~nt is entitled to all the reliefs 	
. I 

prayed for  in the application and this Hon'ble Tribunal 

may be pleaded to allow the same *  

14 0 	The applicant reserves his right to file any 

further rejoindero if the need so arises. The applicant 

has already filed gdditional documents on 5.10.2001# which 

may be treated as a part of this - rejoinder. 

E 

V  E  R  I F 	T  1  0 N 

i, Shri Suresh Prasad Singh, son of late Munshi 

Frasad Singh o  resident of Tarun Nagar *  Guwahatit the 	
4r 

applicant in the case o  do hereby state that I have 

verified the statements made above'and those are true 

to my knowledge and belief, 

And I sign this verification tod.ay the ji—th day 

of December,, 2001 at Guwabatie 

pgclaranto 
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